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THE PRESS COUNCIL BILL, 1963—
Continued

SHrRi DAHYABHAI V. PATEL
/(Gujarat): Mr. Chairman, this House has
been debating this very important measure
for the last few days. Unfortunately, the
debate is being interrupted by several
other matters. In every democracy the
Press has a very important role to play. In
the country that is called the mother of
democracies the Press is called the fourth
estate of the realm, and if democracy is to
grow, the freedom of ;the Press is a thing
that should be 'recognised, that should be
encouraged, at least not hampered. But I
am afraid I do not feel satisfied with the
way in which things are going on in "our
country in this matter.

[THE DEPUTY CHAIRMAN in the Chair]

THE DEPUTY CHAIRMAN: Just one
minute. There are a number of speakers
on this Bill. Therefore the House shall sit
till 1.30. Please continue now.

SHrRI DAHYABHAI V. PATEL: iThere
is the high standard of journalism that is
growing in this country *on the one
hand; there is also the other side, the dark
side, to which I do not shut my eyes, but on
the whole the Press in this country has
followed ' the high standard of British
journal-.ism—that has been  copied in
this country—and [ desire that our laws
and our traditions in  this  respect
'should grow more on those lines.

I will not repeat the several points that
our friend, Mr. Mani, an experienced
journalist, has raised in his speech, quite a
long speech; I do not want to go over the
ground again. I hope the Select Committee
will go into all this and the few other points
that have been raised by other M ambers
and those that I wish to raise myself. The
freedom of the Press in this country can
grow even more, but that will depend upon
the attitude of the Government Government
has got, . shall I say, the neck of the Press
in the pincers that it holds; one side is the
newsprint control, the other side
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1 is the advertisements that their officer I
in Delhi gives to all newspapers. I am
not satisfied that it is administered entirely
without  favour.  Advertisements today
are the life of a newspaper,  particularly
language newspapers, and if any
discrimination is shown, naturally it is
something that j amounts to favouritism,
and it is not I conducive to the growth of
the free-j dom of the Press. I know
that  in Gujarat there are the examples
of people who get large advertisement
quotas, because they are in the good books
of the Home Minister.  Allegations have
been made openly that this is partiality, that
the paper does not int sufficient copies
or as many copies as it claims to,
only the machine is running, and the
machine shows a figure automatically but

there is no  newsprint going into
the machine and yet the figures are being
registered; only a few copies are

printed in the beginning or in  the
middle or in the end. but a large
printed number is shown on the
machine that is registered. |
SHRI MULKA GOVNDA REDDY:
(Mysore): What is the paper you are
referring to?

SHRI DAHYABHAL V. PATEL: I am
afraid I would not like to quote the name;
I am not going into personal things now;
this is a practice that is prevalent and
Government should take stern action
about it.

SHRI AKBAR ALI KHAN: (Andhra
I Pradesh): Ithink the House would
like to know the exact nature so that
we may verify what the hon. Member
is
saying.

Surt DAHYABHAI V. PATEL: If the
hon. Minister wants it [ will give it now. I
am just referring to one aspect of the
newsprint control. My grievance is not
against one particular paper or person. I am
talking about this system and I may say that
this applies not only to Gujarat but to many
other places. That is why I say this. The
number of copies print-1 ed is taken from
the reading in the
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[Shri Dahyabhai V. Patel] machine.
There is no other check to see if actually
so many copies have been printed.

THE DEPUTY CHAIRMAN: I that
the only way they record the number
printed?

SHrt DAHYABHAI V. PATEL: That is
one way, Madam. If the machine is a good
one it shows automatically the number of
copies printed. There are other instances
where you have only to go by the statement
of the person concerned. Of course, there is
an Audit Bureau of Circulation, but it is a
sort of semi-voluntary organisation of the
newspapers and the advertising agencies
and I do not think they have got a
machinery to follow this up properly. And
newsprint is a very valuable commodity. If
newsprint is cut into pieces and sold out it
would fetch even a better price than the
newspaper. It is also possible to run | the
newsprint through the machine I without
getting it printed and then cut I up the
paper and sell it as paper. These are certain
evils which should be checked.

I should also like to invite attention
simultaneously to one very serious defect
in our laws. I say that the law of libel in
this country is very defective, should think
that the law of libel should be more on the
lines of the law of libel in England. That
would prevent newspapers from making
scurrilous attacks on people or cast
aspersions and get away with it. Also the
unfortunate delays in the process of law
constitute one other reason why people are
reluctant to take action against offending
newspapers. I think the people also need a
little protection in this matter. Madam, you
are aware, this House is aware and
Parliament is aware, of a certain journal
the editor of which was called to the bar of
Parliament for the way he referred to the
proceedings in Parliament and to a cer- 1
tain Member of Parliament. This  is

[ RAJYA SABHA ]

Bill, 1963 1408

a rare occurrence, I know. But th*
writings of that journal, they are not rare
and because the person to whom the
writing referred was  a Member of
Parliament, this fact enabled hirta to bring
the editor to the bar of Parliament to be
reprimanded.  But th* people who look at
that journal know the usual feature of that
journal. itis a very sad situation in our
country that we have journals of this typ«
and that is possible because of the
defect in ou, law of libel. Madam, I am
also very sorry that before the ink of that
admonition of that journal and of the editor
of that journal had dried, you yourself,
Madam, went and presided over a
function to honour' him. It looked like
wiping  out the admonition of
Parliament. The Lok Sabha in its
wisdom admonished that journal and a
responsible Member of Parliament, the
next day or a few days later or a few
weeks later, went to a function which had
been arranged to honour the editor. These
are things that make or unmake journalism
and the part that journalism plays in
democracy and in democratic growth
in this country. Therefore, I am pointing
this out and the Select Committee should
go into these things. I would like the Select
Committee to go into this aspect of it
also,  this aspect of the law of libel, and
how it affects the working of our lives and
our jonrnals and how these journal? are
able to get away with it. I should like a
note to be made and put before the Select
Committee as to how often the editor of the
journal has been prosecuted and charged
for writings of that type, and if the journal
hau been in the habit of doing this agalra
and again, what action the Government
has taken on the matter. If repeatedly this
journal has been proceeded against for
libel and for defamation and if
repeatedly  a have succeeded, what action
has the Government taken? Have
they cut his newsprint quota? Or do they
believe that it is no concern of the Gov-
ernment if the journal goes on prajs-ing the
Government, or if it praises one Minister
and not the other Ministers?
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SHRI NAFISUL HASAN (Uttar Pradesh): It
does not praise the Government, but it is more
critical of the party of the hon. Member.

Press Council

SHRI DAHYABHAI V. PATEL: It is very
discriminatory in its praise of the
Government. It praises a certain type of
Ministers whether they be in the Cabinet or
not. It has been following a policy with which
I do not agree. But I am referring to the type
of writing that it contains. I a -n not against
honest criticism. I am all for good, honest,
healthy criticism, whether it be about me or
anybody else. But the type of writing that
appears in that journal is not dignified. It is
low. I do not read it. I never buy that paper
because I think it is not dignified and I never
want to buy such a paper that indulges in such
scurrilous writing, such irresponsible writing.
I think the word "yellow" is rather not the
proper word. I would call it the gutter Press.

Madam, I am glad this Bill is going to the
Select Committee. But I do not know why
eminent persons of this House, who have long
experience of journalism, should not be taken
on this Select Committee. Why should *ie
Congress Party, the majority party in the
House insist on dominating this Select
Committee also? There is Shri Jagat Narain.
He does not belong to my party, but he is an
experienced person in public life. He has held
the post of a Minister.

SHRI A. B. VAJIPAYEE (Uttar Pradesh):
An eminent journalist.

SHrRI DAHYABHAI V. PATEL: Yes, a
very eminent journalist of very long standing.
He has been a journalist for a very long
period. I ask why people like him are not on
the Select Committee. I have in my party a
person who is also an experienced journalist
and if it had been possible I would have given
him room. But how can I do it now? I haive
only one place whereas the Congress Party
has this place and also the other House Can't
the Congress Party show a little
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generosity and yield place to a person who is
an experienced journalist, a person who not
very long ago wa* a Congressman?

THE DEPUTY CHAIRMAN: Tht motion
was sponsored by Shri Vajpayee.

SHRI A. B. VAJPAYEE: But the names of
the Congress Party were suggested by that
Party.

SHRI DAHYABHAI V. PATEL: I am sure
Shri Vajpayee would be willing to
accommodate if only the Congress would
take one less. Will you not be prepared to
accommodate Shr, Jagat Narain?

SHRIA. B. VAJPAYEE: Yes.

SHRI DAHYABHAI V. PATEL: There you
are, Madam. He is willing. Madam, I would
like the Government and the Select
Committee to take thi* rather seriously. We
are trying to pu* a measure on the Statute
Book which, I am afraid, is going to control
newspapers. I am afraid of too much control
of the Government. The littl« experience that
we have had of controls in every walk of life
has not been happy. In this country every type
of control has brought corruption in its wake
and [ think in the profession of journalism it
would be even more dangerous if we are
subjected to governmental control, because
then the power of the pen, and the control of
the Government, the power of the Government
would go hand in hand together. Then who
would stand for the public? Who shall speak
for the innocent people? As Gandhiji very
rightly said of controls, it is the function of the
Government to protect the people from
oppression, whether it is that of the rich or of
the Government. And if the Government
stands on the side of either, if for instance, as
it often happens, the Government stands on
the side of the rich people, of the capitalists,
what happens to the people? Similarly, if the
Government and the powerful Press combine,
where is democracy? There-
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[Shri Dahyabhai V. Patel.]

lore, Madam, I urge in all seriousness that the
Government and Parliament and the Select
Committee should go into these in detail and
make a careful study and not try to rush things|
as was done, for instance, in the case of the
Select Committee on the Gold Control Bill.
I shudder to think of a Chairman like the
one we had on the Gold Control Bill. He was
obstructing us at every stage, Members of the
Committee, the witnesses. I hope that is not
going to happen. If the Select Committee
takes a little longer, it does not matter. The
important thing is not the time schedule, that
you must submit the Report within a particular
date. The important thing is that you must go
into the question in detail, make a thorough
study of the question and make a report from
the point of view of the greater good of the
people, of the growth of democracy and of|
building healthy journalism in this country. I
hope that aspect of it will be taken into
consideration.' Unfortunately the
experience about Select Committees is
different. You get a crowd of officers and then,
of course, the Ministers. The first thing
they do is to fix the date, "We are going to
report by this time." That is a very very|
wrong way of doing it. If we take up any issue,
let us do it thoroughly. The Ministers are busy
and they have alot of work naturally. Ido
not blame them. The Secretaries who guide
them and who have also to he present at these
meetings have also a lot of work to do and they
have to do their work in addition to the work of|
the Select Committee. [ know they have to
stay long hours for that. 1 do not blame them i
f they want a little more time but then the
Government should be accommodating to them
and the Select Committee  should he
accommodating to them and  things should
not be rushed as was done in the case that I
have mentioned. I hope the Members of the
Select Committee will be vigilant and will
protest and prevent any type of rush of this
type. Of course a lone voice cannot do
much as

Press Council
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mine was in the other  Select Committee.
Even then, I hope responsible Members of this
House who are going to serve on this
Committee will  not allow themselves to be
hustled by any such means. I hope the
Minister who is sitting opposite ~ will also
have a little more sympathy and understand-
ing. Let us try and  get  something which
will help us to build a healthy type of
journalism in this country. I would say that
not only English journals but the
language journals also are equally, if not
more, important particularly with the
importance that is now being given to the
languages in the States. I think the language
papers are getting into an importance of their
own and from that point of view also, I hope
the Select Committee will make a proper study
and a proper report and advise Parliament as to
the action to be taken not only through this Bill
or with regard to this Bill but also  in regard
to other matters such as the law of libel. I
hope they will make a thorough study and then
report to this House when they have finished
their deliberations.

Thank you.

THE DEPUTY CHAIRMAN: Mr. Dharia. [
would request hon. Members not to exceed
fifteen minutes, the limit fixed.

SHRI DAHYABHAI V. PATEL: I did not
exceed it, Madam.

THE DEPUTY CHAIRMAN: You did not.

This would enable everyone to be
accommodated.
SHRI M. M. DHARIA (Maharashtra):

Madam, after the publication of the Report of
the Press Commission in 1954. this measure
has been long awaited. Unfortunately, though
this measure was introduced in the year 1956,
it could not come up for several reasons. I am
glad that the measure has now come up and I
am also glad that it has been appreciated by
the whole House. As far as the creation of the
Press Council is concerned, there is no
difference of opinion that there should be a
Press Council. The only difference is
whether it should
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be a statutory body or whether it i should
be a voluntary body. Madam, several
reasons have been put forward j in favour of
both the proposals. If it is a voluntary
body, it shall not be possible for that
voluntary body to function; that is the
experience? of England. Mr. Mani has
said a lot so far as the voluntary character is
concerned but if we refer to the Report of the
Royal Commission appointed in Jihe year
1947, you would find that this very Royal
Commission was itself not in favour of a
voluntary council:

"We have given much thought to the
question whether the General Council
should be established by statute or by
the voluntary action of the Press and
whether it should include persons
outside the profession.

There is precedent for creating the
governing body of a profession " by
statute—the General Medical Council, for
example, was so created. Several of us
believe that the Council would not be

effective unless it were launched by
legislation and endowed with statutory
powers."

This is what the Royal Commission on
whose Report the voluntary Press Council
of England is based has said. It is
important to note—

"Several of us believe that the
Council would not be effective unless
it were launched by legislation . . ."

But, on this very same body, there were
some members like Mr. R. C. K. Ensor,
who have added a Minute of Dissent.
Mr. Ensor has said:

"I have signed the Report with one
reservation. As an old member of the
journalistic profession I cannot put my
name to the proposal that the General
Council of the Press should have
members appointed from outside other
than the chairman. It is not usual in
analogous bodies, and I am aware of nc
peculiar disability among Pressmei
calling for such an innovation.
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"Of coarse, if the Coun<-il desired at
any time to co-opt outsiders, it should
not be prevented from doing so."

So, it is because of the presence of
members like Mr. Ensor in the Royal
Commission that the Royal Commission
came to make the recommendation in
favour of a voluntary Council as
otherwise several members of the
Commission were in favour of a statutory
body.

Madam, several paragraphs from the
Report of our own Press Commission
were read out but one paragraph
expressing an assertive opinion has not
been read out so far, paragraph 950,
"Statutory Protection for Council." Mr.
Pathak referred lo paragraph 949. Other
paragraphs were also referred to but so far
as paragraph 950 is concerned, no one
mentioned it. This is what it says:

"Another point that has  been raised
in this connection is that in order to
be effective a Council of this character
should be given . statutory protection in
respect of its action. Without such
protection, each member, as well as the
Council as a whole, would be subject to the
threat of legal action from those whom
it seeks to punish by exposure, and such a
threat would effectively  prevent the
Council  from speaking its mind freely.
We are definite, therefore, that the
Press Council to be established in this
country should be  brought into
existence by statute, that its members,
individually and jointly, should ha/ve legal
protection in respect of all the action that
they take bona fide and in discharge of
their responsibilities and that others
who implement their decisions such as a
newspaper that publishes the findings of
the Council should also be protected."

So, this is an assertive opinion that has
been expressed by the Indian Press
Commission and it is on the basis of this
Report and also on the basis of the
Report of the  Royal
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[Shri M. M. Dharia.] Commission that
this Bill has been framed. It is not only the
first Royal Commission but also the
second Royal Commission that have
stated in categorical terms that the
voluntary Council in England could not
function. It is stated there in paragraph
941 «f our Press Commission Report that
ene Mr. Gunn did not even care to come
before the Press Council in spite of the
fact that he was requested to do so. For
lack of sanction, therefore,, the voluntary
Council could sot function. Besides this,
we shall hive to take into consideration the
conditions that prevail in our country as
well as in a country like England. Ours is
a vast country; it is a newly formed
democracy. In these ireumstances, if a
voluntary Council is accepted there would
be no sanction for the members; if they
are not immune and if they are not
protected, it would not be possible for
them to function. For all these reasons,
Madam, I would say tihat the present
prevision in the Bill providing for a
Statutory Council is an absolutely
accessary one and it should not be
changed under any circumstances. My
submission to the Joint Select Committee
would be that they should take care that
the statutory provision is not disturbed at
all. It is the need of the day; otherwise
possibly thia Council shall not work.

1 M*.

So far as the Report *f the Indian Press
Commission is concerned, I have read
paragraph 950 which is in most emphatic
terms. There it one important provision that
shall have to be taken into account and that
is about the source of information. Under|
the present Bill it is likely that the witness
may come forward efore the Press Council

[ RAJYA SABHA 1

and if he is put « question as to whether it
is true that a particular information has
been printed in his paper he will probabl

say 'yes'. And if he were asked as +

wherefrom he got his information he wil
have to say from where it was ebtaine

because he will be on oath. If he refuses t

say anything about '
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this, it will create' several complications
like contempt of court, etc. So my
submission to this House and the Joint
Select Committee would be that the Press
people should be protected from
disclosing their source of information.
We can possibly make a provision to the
effect that they need not disclose their
source of information, at the same time
they mult be responsible for whatever has
been printed. That responsibility should
rest oa their shoulders. They  should
ba asked to satisfy whether the = matter
they print is a genuine matter, whether it is
accurate and whether it is proper to
publish it or not. These questions
could certainly be put ta the person
concerned but he should not be compelled
to say from whert the information was
secured because procuring information is
a very skilful job. There are several
journalists who have been working in this
profession and this has become a
matter of skill with them. It is
through  skilful  conversation  and
other means that they obtain infor-
mation and if they were to be compelled to
give out the sources of their information
much harm will be done ta the freedom of
the Press which we should not do.
Therefore my submission is that an
assertive provisioa should be made that
the  Pressmea shall not be compelled
to disclose their sources of information.

So far as the powers of the Press
Council are concerned, I feel that still
wider powers are necessary. My friend,
Mr. Mani, has rightly pointed out that the
working editors and journalists must also
be in » position to file complaints before
the Council. There may be several kinds
of pressures. We are aware of some of the
pressures by means of advertisements. In
case that sort of pressure is allowed to be
exercised it is likely that often -a parti-
cular type of information may be printed
or may not be printed. For that reason the
power of entertaining complaints made by
Pressmen must also vest in the Press
Council. From
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that point of view my submission to
the Joint Select Committee would be
to provide for such complaints being
entertained, as has been referred to by
Mr. Mani.

So far as monopolies and concen-
tration are concerned, the Press
Council should have power tc inves-
tigate into such concentrations and
monopolies. The Report of the Press
Commission is absolutely clear on this
point. Even in the Bill, if we look at
the statement of objects and reasons it
is clearly said there that one of the
major recommendations of the Press
Commission concerns the
establishment of a Press Council in
India consisting of people principally
connected with the Press, which would
safeguard the liberty of the Press,
evolve and maintain standards of
journalistic ethics, keep under review
developments tending towards
monopoly and concentration of control
and promote research and provide
common services for the Press.
Unfortunately so far as the preamble of
the Bill is concerned, what has been
mentioned there is only preserving the
liberty :>f the Press and of maintaining
and improving standards of
newspapers in India. I think all the
objectives mentioned in the statement
of objects and reasons should be
incorporated in the preamble because
when «uch measures go before a court
of law then naturally the preamble is
examined. Therefore my submission is
that the preamble should be- made
more exhaustive and all that has been
stated in the statement of objects and
reasons as objectives should be
mentioned in the preamble also.

So far as investigation and scrutiny
of monopolies is concerned if we refer
to the Ceylon Press Commission we
will find that they have given that
power to scrutinise antf to keep an eye
on the growth of concentration and
monopolies. That sort of power should
be here also Simply going on
observing is not enough. The Council
should be in a position to check such
monopolies. As it is,

[ 15 SEP. 1964 ]
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there is no such provision whereby [
we can control such
monopolies,

whereby we can control concentra-!
tion of power in this Fourth Estate.

So I suggest we should have

such

a provision incorporated.

Then there are certain matters which
may not be punishable under the law
but which shall not be proper and in
taat regard I would suggest that the
Council should be in a position to go
into such 'matters also, which concern
propriety. When a matter is pending
before a court of law this Council will
n6t be able to I play any effective role
because it is I debarred from
entertaining any complaints which are
pending before a court of law. The
decision of the court of law may be
this way or that way but if that
particular item that appeared in the
Press was against the interests of the
society—even though it might not be
punishable under the law—this
Councir must be in a position to take
effective measures against such cases.
Therefore my submission in this regard
is that this power of the Council should
be enhanced.

Now I would like to say a few
words regarding the appointment of
the Chairman. The Press Commis-
sion has recommended that the per-
son who is to be the Chairman of the
Press Council should be a person
who is a High Court Judge or a Sup-
reme Court Judge or a retired Judge
of the High Court or Supreme Court.
In this Bill w, have not made any
provision for such a qualification. I
feel that the Chairman of the Press
Council should be a retired or serv-
ing High Court Judge or Supreme
Court Judge or an advocate who is
eligible for such appointment. Be-
cause we are vesting several powers
of the nature of civil courts in this
Press Council, therefore the Chair-
man of the Council should have
these qualifications. And as far as
the appointment of the Chairman is
concerned, I think that the proposal
made by Mr. Sapru is quite in order.
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[Shri M. M. Dharia.] The appointment of
the Chairman should be made by a
Committee consisting of the Chief Justice, the
person to be appointed by him and the person
to be nominated by the President of the Indian
Union.

Then it. is also necessary to have a time
limit for enquiries. There should be some
provision whereby we should impose a time
limit for such enquiries.

THE DEPUTY CHAIRMAN: You have
reached your time limit now.

SHRI M. M. DHARIA: I shall conclude in a
minute.

So far as the finances are concerned, the
Press Commission has recommended that for
the consumption of every ton of newsprint a
sum of Rs. 10 should be levied for the ex-
penses of this Press Council. According to the
Bill the finances will be provided by the
Government. As far as possible this Council
has to work in a free atmosphere and therefore
I feel that a separate fund should be created
for the Council whereby the Government
would not have any control over the fund. The
Council should be altogether a separate body
and from that point of view the suggestion
made by the Press Council in this connection
is a sound one.

Of course there were several points that [ had
to deal with but unfortunately time is very short
and therefore I would now come to the con- :
elusion.

Madam, much has been said about
voluntary and a statutory body but so far as
the present Bill is concerned, it is a

[ RAJYA SABHA ]

combination and a golden compromise of the
two.

There are several provisions which are
definitely giving good sanction to the
authority and at the same time there are
several provisions which are in the interests of
the people. We shall have to respect that
sort of
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golden compromise. I welcome the Bill as has
been introduced here by the Deputy Minister.
After all, Madam, what is democracy?
According to me, democracy is a marriage of
responsibilities and rights, but it is a marriage
having no provision for any divorce.
Responsibilities and rights shall have to go
hand in hand and for the maintenance of good
traditions, for the creation of good traditions
in our country such a sort of measure is
absolutely necessary. I have no doubt
whatsoever that this statutory Press Council
shall function well and it shall prove to be a
landmark and guide-post in the future days of
democracy. Thank you very much.
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The House reassembled after lumch
at half-past two of the Clock, the
Vice-CrAmrMAN (Sarr M. P, BRarcava)
in the Chair,

A AW N FAAT ST A A2 AT F
Tl 97§ =9 & faured fr eAwmEr
T ardT T AW & g9 @Al §
oF &Y. Fe0 At F 99 &z

qwEr, I9, WO, AwEr  Aafua,
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91 ¥ 29 A 97 AT€E £ | TH 90
W97 F I9 7 F1 AT AR F 9
FATT 3 AT FAAT AT IgAmA f,
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FRE A F

Tre DEPUTY CHAIRMAN: The
House stands adjourned till 230 p.m.

The House then adjsurned
for lunch at thirty minutes

past gne of the Clock.
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“Like other advertisers, Govern-
ments can and do exert a great deal
of pressure on newspapers, which
tends to affect fair presentation eof
news or free expression of views.”

[THE VICE-CHAIRMAN (]JSHRIMATI TARA
RAMACHANBRA SATHE) in the Chair].

— s S uy g

"The manner in which Government
advertisements are placed or withheld may
influence newspapers and periodicals. There is
an element of patronage that enters into the
selection of the media and should be
eliminated, if the pressure is to be removed
from the Press. There is less evidence of such
an element entering into the selection media by
the Central Government than in the case of
State Governments."

e G Ny e W

"While there could be no objection to
advertisements being withheld from papers
advocating persistently a policy of violence or
inciting animosity between different racial or
other groups within the country, we are of the
definite opinion that there ought to be no dis-
crimination between papers merely on die
ground of their belonging to a communist or
communal party."

"We agree that advertisements cannot be
claimed by newspapers as a matter of right.
We also agree that Government would be
justified in withholding advertisements
from papery which habitually indulge in
journalism which is obscene, scurrilous—-
which includes elements of coarseness,
abusiveness and vulgarity—gives
incitement to violence or endangers the
security of the State. * * * * In any case,
withdrawal of advertisements cannot be and
should not be made a substitute for or
alternative to legal action. We also hold that
the liberty and freedom to place
advertisements wherever he likes which a
private advertiser enjoys cannot be
conceded to government which is a trustee
of public funds and, therefore, bound to
utilise them, without discrimina-
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‘tion, to the best’ advantage of the
public.”
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Sart LOKANATH MISRA (Orissa):
Quota of newsprint or advertise-
ments,

“ Surr A, B, VAJIPAYEE: Both.
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Tae VICE-CHAIRMAN

TArA RAMCHANDRA SATHE) :

minutes.

Deegadllan S oo glhe o
Sala—main—gae § buiyS s
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o Fomtdd gl omon s
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ety 8 an 55 ey T
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F(ot emT W w0 CanfEa
(397 9aw) : SmaAEn, Am fEa
TETT 429 & A% HTA 4Z 4157 AT
wm ww frar 2 A% fAo F g
=AM @Y7 97 AR WA FAT E 1 W1
AT AT ATSIET AR

ITENTETS (W WEFAT gEE
AN) WY FEERI gAT F AR A
AFA Z | WY F@AT A OZ 4

A oA W w0 mfEa
afFar el 1 dEgdt fawm gEA
¥ 5WA= 7, gl AT F A ey

71 | Hindi transliteration.

( SHRINVATY
Mr.
Kureel, you have already taken twenty

[ 15 SEP

|
|
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Bill, 19<53 1462

2 47 97 1 wEe wraEAl &1 g
AT HETT F | AV A1 w=q wrafEm
T OF 7 wedl waE (§faee
frradt) =tz faadt wme &1 59 1 o
7 %1 wrariEai FRgdr faanr # a@y &
a1 41 swgdy faam o1 2 ) oow Em
ZizdEtorg fagm gewa w2 weA
2, oifaez faamw w2 A B | T A=
TEHl ATAET FT ATeAT 2, AEAET T
Tz EHTI wEAl WAL 97 FIHE
g41 2 | 4% @5 UG A7 § w4
F | 9% fader fezam maz 2, foim
ot sfear ®=eq & oy 3 9 ®
TgT T AN FAL wEA i £ faa T
qogAr @t grae F1 13 ¥
 fear vn & | 7z g A7 Taw e
ffar mav 2 2w 9 w1 wE AW
AEAT 2 TH 97 ot 5vR7T F 4§
a4 A & e s ifemy Sw ow
O EGH FHTHAT ST AT HE AT
A1 wEA £ ) 3TEA e A0 ® - g
g w9z £, fafasa widse ¥
F wEe gram weE § oy e
Su fadifoms wefer 51 9% Fv 2
W7 FAAT qATEET FAE AT wfore
FAT & a1 F1E 57 FaAT ot ar gewre
F famns 39 foman & 27 wdt 91 39%
fa=1% #@v 57 FFA F 79 AT
AT AFAT & | AT AT #1E AW ATTAR
F1 A Fear & A1 A faATE F7W
AT AT wEAT 2| 98 ¥ fawie,
niETt & faars, ama & faaw
agt aw f& fwer & fams w7 s3w
FETAT AT FFAT & | FET TEAAE T G
i TAH] SEee aTwa 2w ua F faare
fag a3 ot =2 31 329 =2 93 ¥
gHv A% q AT TAEEZ w1 a4IE0E,
UTHFIEARE 34 & WO F 1 F7F 47
oM AAA 2 | T FE Argen S
FIA1 F A ANEGAT HATEITA GATI F
qTOHT FE AT FIAT 2, TAR] ATHIY
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[t cait wer A Arfaa’]
s 29 4w fedr s owwa #
e aga § a0% ¥ | W gz wrer
1 #fer E, WA nanaw 34
%1 wfvm 2 famd 59 av Tam@ =@ o7
HHAT 2 | AT AN ¥ a7 A4 = fE
g 95 wafaw fam & & &7 w®
srEawgEaT 4S9 & g A7 ama
W qae e A w2

AT WAL GAT W (HO g7
g% s w1 fagrfe 2

WY o w s afea’ g
# qar @ g+ dw f owmw sy @
93 ATe 9ZT A1 NG FHAF F7 (WO
21 92 ;T & wRT AT Ero AT AT
17 wqra 9% FHtwe 71 fewdzag &
W AqH H AT TR |

A SH AW w1 AT R
sra 8 f& 397 Az wer a7 W7 A A
IR AN AR faqa ar @ & |

\° At & AT AW TAT AT
54 9% {19 § A2 AT ATIHRT TE AR
Art f& 7 awg &1 faq @mar .o )
ST T AYE § BOEVE] H 4N F HAT
AT Y41 A | FoAT AATAT A1ZA 2 |
Ty FTSHAA faq 1 W WAz FATAT
T E 97 WG AF A SR 2 afew
HT SAET ¥ AN 4 ¥ FT F0A
w@ar qea 2 o fy weglaa & e
2 gare wAfesza o oAty a1 gl
AET AAH qE | TG ATA A AET A9
% fa wifar agdwz 1 79 9@ &1
fam @ma & auy voar 2 1 g fa= S
A7z 7 ¢ wu1 e 0w 3z T faei aw
T ¥ e fF 4w afw ¥ a9y F
faq fas o« &% ¥ w@a 1 ) &@W 99
F IS F AT F2 A {YAT 291 AT
wifa 1 997 wTqEr ¢ A FE¥W A
fear faar sz waqw &% amw #
oW & frworam gur ) 3 TR F W
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HQATT AT TE ATT AFN WA 2
fr matite 7o faq & s ga =t
F QI W1 AT agA W TE Ay
a7 Wl &ew w7 I Er 8 1 W fam W
AN § TEHE &1 95T weEE 3 | 99
wrataa o1 w1 A 72 Far =ifzo fw
ZuIe o | A afaw sdfarzs § sawr
FEA AT g1 | v A ifedEw
1 FAW TET T W FAR] SATRT
ufawrs 1 | wraws o ¥ w
#rad 2 7 A AVHIAET # F5ga
T4 g0 & | wiw Avo arée fy=rrafa
dur wAfaEe W4T WE G4 FAr ¢ aEw
@A WY AAfAEEE @, W@ A
21w weH wAfaszw w97 a@r dA
1 7 wafav 48 £@ fa gas 29
q%q @ 7E0 AT AT WA w@WATD F
wifa® T sorel 97 s FG E, TaAT
& TAE 9T FTH FIH 2 AW &1 AW
TR &1 jAEL w1 0% feemT 2W
a9 AT TE F | FE waare  faew
a7 sfeqea g #Aw 91 ag7 #w fems
¥ | o 72 T 99 FRAT F qAFAT
A Io w@r Imar | fmw oA w@
WA aga AENE 7 | IR TH A §
g7 F 317 # fa@ 22 4% a3 w4 91
¥ 77 a% 771 & | AfeA w5 NA W
& 3% 913 ¥ 320 %7 ol war | W@
AT WeF gEATT ATA1 W7 G A AT
ATEAE § A1 FA1 A TH TIE H AT S
FIAE | WO GA FAEA AT FArE 07
B AT IFA ST AR FIAF A7 A
TR ARG #1811 & wrzar £ fr w
GTUTE BT WIOF ATAA L | AT I
Eﬁ?ﬁﬁ%:m—

“In concluding this survey of
the performance of the Press, it
is necessary to state that the
well-established newspapers have,
on the whole, maintained high
standarg of journalism. We are

glad to state that they have
avoided cheap sensationalism and
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unwarranted intrusion into pri-
vate lives. They represent a deci-
sive majority of the total circu-
lation in India. Objectionable
features have been noticed in a
small section of the Press.”

seafam & ar ¥ fyw7 397 @0
TR I AT Y

“Despite  these shortcomings,
we are of the opinion that the
country possesses a number of
newspapers of which any countiry
may be proud.”

TE AUTH A1 Tl § W TH ATE
¥ 9 #1 faege FEW ¥ w0 weHT
T qE 2 | W arfeamHe % wEl
# fau it fradifaas s § a2
HGATT 95T § AW FEF | ¥H
ATE  GH AT FEW FIAT A AT
VT ARG ZATE

TTHETT A AZ IW wISfG a4
W R A qafew ¥ 7w
e £ f& wd 9w § swwaga
€t mrafeaat # | w7 wYg TAET A
A wTed & AT S99 qgEr ™ g A
wifgu v 9 ar=ed g wifew | &
gt wwmar f& e @A qEe
T X1 T ATAVEEAT £ WqiF wrfEe
g9 %71 ¥¥Ez T gl ¥ fao
frerma s=0 2 1 & wowr aqen
g g f6 971 aw gee siedegnE
T ATEAF § TAH qATA FA FT TATER
o) ¢ ¥ | afww 39 faw 7 wd
R F7A K1 FIE TATRW W T
AT FEECETA F WET §W GO
% foa% wmAgd 9 wate &7 % fao
FTW T3 A%G & | FAIT HWHTT AAH]
# fau gwfizq Zo7 2@ wfeaw o
%%, Y38 HT 93¢ TET K UEO
2 foa® amag w=eE & o1 g% §
Fusactt Al i o i A i |
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FTAET AT AT TEN E FT TH AL FEAT
wifgw 1.gwme 59 F wfww a1 qwfaw
aifeai & 41 aga AAEE qA FAT0
& ATAA WA # A1 AAGT F ATHA AE AT
G WL FAAT TA WATATT FT AT
g qmt 1 & amgan § fE osfeder

v awwgfeam & @ fagma
aEd F| WA A% gw zfeger

IH F1 TH IV H FEAN AG W TEA
A9 AF TH AW F HET AWEI gHEa
FET AT H OFWT AET A9 "HAT )
s fa §7 w29 o+ fem f& 32 0w
armzdr ST gt afEe | S T
a7 g1, WavE #1 A1 |47 3% 99 |
afen wAfarze &z &1 5o 7 7 waw
T4 A7 FqTHA A9 W17 A AqZTF
faaiT wTEHT T WA A | TEHH 9
A #1 ®1% Am A AT wifen
fr gaw srw wifezw g1 917 08 HrEdr
#1 difaqe faar s arfs sa% @t
# AQRATE ¥ AFAEET A AT FAE
w7 garei faewn #1 ganfawran a7 21
¥ qg adt @ f& qafmma &
# sar # faedt aeg 1 qaarAr €
smo & wgan g v owed faa o
Ty fg w1d wig &1 wOThET # ar
FE o, ofew wfea F o @
ST ST WAy |
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[ori7 @A ®A arfaa
Let them send their own rep-

resentatives. Why shoulg we
interfere? Tan [T avz &l

FE FAHUT aFt T AT At
M7 Uil 7 EaE 1w T\
AT 12T | wEAre A1 TwT E, WA
TERTETTAE fa A E, TAwr 3R OH
faaft avg #1 sufqars 72F faar smam
RUCUAIE ol I e r e o
| EF AT faA e w1 GwT T
S Aifzn o mataz T oaEa ot
TEATE F F97 wEe T AAT B
TH wEAT ¥ S qewre A0 A|i A
FAET B § AT IF SATET AT
fom sy 2 s o A Rz AT
T WA AT AT AT SAET Ay
foerr avar 2 zaw1 41 AFafaten o
9 5w g A AT B 8
TR qZA FW iyz fomar 2 &
TEl U7 AZ HF AT ATEAT §Of% A
843 T o | o7 ATH TAT FT Wea7T 47
AT A frenge” & am § &5 o
AEATT fAFEr ar | q7 Fatyz w
wE T At gt At # #rE meae-
IEARZ AIRT AT ATE A T
HifF A2 g nawr o9qr
It wag devoled to social reform—
A IEE AT W oAz #wr mar
freq a7 ¥ guar 5§ fee oy
faer=wdt 787 2 1 & o f5ew & goaane
T A9 AT TAT FTAT ATEAT F WY THY
A & 9 a7 waEAre fqwe o arfe
aara # St §Afaai §oar 77 oEr
ﬁ|gﬁm%w3‘rm
Z 3 g v & fau 9z wemEre
fRwrar 91 WifE 98 oF wewr waare
qAT | TER| FIETT AT ATE § Ay
&1 w1z frur s fao ar &fFa a1
A famy wur S 29 T B, 2% 73
UEATY] | CETACEITEANE AT FTAE
a7 ZA™ ISEr AT iz fE oAy

[RAJYASABHA]

l

|
|

r
f
|

Bill, 1963 1468

B WA F | IOAETOE T
9 a%g # zam| ArIm i 9z N
JUH AT FT T AT AR T AR
AT HT HWATL THTT FT IS A
# 9 w1 sfmgram 27 o WIC
avorer Frmmy &7 sir 9 & 41 swzfom
¥ fau fagmaa =41 & 9z F97 T 39
Frefas & wfvw & o1 g1 g% 2 0
a1 812 B2 wyaare § a1 fF fa=r
TEAT ATEA & AT AT IAFI TS AFAS
F3T F7 AGAMT ATET 2 I T 97
Frsfa @ faer aror wag &1 T =fE
oAl 77 0§ A A Gy wa e ¥
art & w21 5 o 992 & %% i 4
TH WAATL F1 14 ¥ faq =Zag faan
IR i GO E I I 1
Slo AEA T FET &, FI AN F A
ferz’ e & fau adt a9 gaifaan
F1 &, €T T Ffod £1 HT AT AT
TF AFT AT OWFATT | WA FH
OF FH41 w17 (A (s gastswe
fama &1 w&vq 2 | & w9d¥ 97 AF
FTAT AT # % gure o W waArd
1 TIAT F SATAT ATRE AT AR
#1797 39 AW F W 8 {5 39 A
F SATAT WAAT7 71, T 21, Tfearfe-
Fod &1 A A qv wEAre faws 4w
%1 TAw Az fow o1 5 ozard
uglraa ¥ fau fagraa & a=4 2
7H T F waAarel #71 fawea & fam
# faeft 79z 57 favy @ &1 9w
wif#z ¥ AAT9Z 1 FH/] A8 & | F00H
#T FHT 7FT 2 | W7 =E ¥ fAAAn
FAfaz 9vF, 9T AR AT AFA £
afes avwe FT 97 ¥ 39 AF F
TRAT FT F1E AT A fAAar
M s A Fwae s
qgATIi F1 SAiaz fawa & wrf fawrg
TET Frr arfgw 3w @ ' a7 A
B1Z B1Z F@aATT  F| AT AT wEar
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TAFAT 2 3791 TAH LA 574 1 =T 2|
(Time bell rings)
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ITEAEAN (Y AT gmrE
A1) 3¢ Fgaz oE T

q o ww ww arfea’
AT AT HF 9 999 |7 T F A9
sEfaa ® oz wmmr §
TFATI T qHUAT  SifET I
AR AW FEAT AMET | FEAr Az
EREIE e (i D i EiE e i
SR AT 9E E R R AavE dAr R
17 OF A GAT 9F & sHiAy
TAAHE R IAFT AEFAT FT AEEA
FAT AT 0 F A FW TR T E,
T T Tz @ g Al A 3w
faa a2t #2 7ar g % & gorso =7
qIZAT E | wwEpfag #ar £ TAst Ay
gREa &1 & wf o v
AT HT AXTT FAT & 77 F90-
A9 F wEAT KT W WG AT
£ afEe Im oewrm o 3 zAne
weEY AT 357 IeATET T S9AT 2 oA
07 gEErd & fay S 9 g w5
SR AT A4 F 1 FAET AT
TTAT VA FT AWES 2 | AT A3
Fifoor T FvF F fF ozETy wEare
1 Zl, FATL FEAT OW 7 33 ¢
TR 47 TEAI a€sAr AT 7 zEr
FEATT AT F2T F A7 qAT &7 FAA 2
=fAr 57 99 w13 a9 7§ A7
TH AT FI ATE AT A IAT AMET
F17 A2 AZ1 ZMAT AT F wEFITT-
7z faw wwEE gEEret w1 Z
fraar  =1fEd | uEATErEERz ZAC
gAAT71 F1 47 faear Tifzm 0 3
faafad & 45 #4979 ¥ 927 T3
FETE 1 T 54y, TF 330 97 37A
a5 FET 2 -

678 RSD.—7.

2

"Like other advertisers, Governments
canand do exert a great deal of pressure
on newspapers, which tends to affect  fair
presentation of news or free expression of
views."

[THE VICE-CHAIBMAN (SHBIMATI TAKA
RAMCHANDRA SATHE). in the Chair.]

o fET a1 FEy E—

"The manner in which Government
advertisements are placed o, withheld may
influence newspapers and periodicals.
There is an element of patronage that enters
into the selection of the media and should
be ecliminated, if the pressure is to be
removed from the Press. Ther, is less
evidence of such an element entering into
the selection media by the central
Government than in the case of State
Governments."

ot fwe 31 w7 —

"While there could be no objection to
advertisements being withheld from papers
advocating persistently a policy of violence
or inciting animosity between different
racial or other groups within the country, we
are of the definite opinion that there ought
to be no discrimination between papers
merely on the ground of their belonging to a
communist or communal party."

foes 91 91T =97 7 FEy F—

'We agree that advertisements cannot be
claimed by newspapers as a matter of right.
W, also agree that Government would be
justified in withholding advertisements
from papers which habitually indulge in
journalism which is obscene, scurrilous—
which includes elements of coarseness,
abusiveness and vulgarity—gives
incitement to violence or endangers the
security of the State. ***In any case,
withdrawal  of
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[#1 @7 am w0= ‘@ifaa’)
advertisements  cannot be and
should not be made a substitute
for or alternative to legal action.
We also hold that the liberty and
freedom to place advertisements
wherever he likes which a private
advertiser enjoys cannot be con-
ceded to government to which is
a trustee of publie funds and,
therefore, bound tn utilise them,
without discriminetion, to the
best advantage of the publie”

-

T ATZ ¥ W7 AT AT A AT E
Wi & a7 zveama a1 fv o
=y {9z F7 #1271 37 F7 o1 T 2
77 A9 sifqw F zw { faay oy
7 T FAfgT &1 AW-EIIET qfE
AURT A WX AR AR @I 0-
9 g Afea | mw fAm aaeaE
W1 ®IET Z AT TEFAAZ AT T Fd -
AET T AT TH 99 Fiaw & @fey
wiT 1 AE G ST AT ww F1 fagwr
T4l =@ifET q1 IAE] ACAT F A9
T A |

9% Tar fosae amt § sa-
a7l W ATE FAET AT AT F AEI
g WM A2 AW w7 AHE #
T F WA FH A A w@E ) AW
G wamm §1 o g1 0 aqr ofw-
= s gaird w0 o 6
3 T T 1 4 Fr 5 e
fea-gf@en @28 98 =
a1 aredd gEar 2 R 3t | oaw
FW A TR E W TRE W ANE T
78 fraaa  wEml &1 s q@mT 2 )
a1 {5 a7 *ur &40 g1 TH1 21 3wt
1T A™ A9y EEr ) F 3z Sma
z f& 34 waarad §1 wFne faar
AT W1 gH<l e e g=mat & waardd
F1 W TAwCH fEar v | 5T Iy
e geer 9§ A1 Sw =2ved

[ RAJYA SABHA |
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®OAGA K wIAOT €T WA g 3|
ATE  TATET LA I R TEIAE )

Y OFe ORe WY @ g7 3EA
g fF 3wy a9ga ww @ fwaa 2
qIT GFAHZ AT WIEl A7E AFAL
EA

Wl @ Ww s0m A
WIT IR w0 AW frEar & oq A
ST R owrEr wawr e sifEa
T AR Wn ageh SifEw |
Surr LOKANATH MISRA (Orissa):

Quota newsprint or advertisements?

Surr A, B, VAJPAYEE: Both,

w1 em7 Are sl arfea’ o
FET AT FAAT FT AAOE § AT A
g o watet w7 oy wEET 2 0A
A FET FFT 6 AT o A A
AT W GR F IAE [ T O wrEet
w1 979 TEz A SqET 947 qgr ZAr
=nfe® AMfE oF  WIEHT F AATHAT =BH
a1 g A+ iz 7 %A fw oo
fedr  ower & afva faer st
W1 ATgENA a7 a1 3aH A0 0
udera A4l Zrr Wfgw |O# 6 oAy
arar § fx fef nwifmrsd 1 393
¥ AT HEE W A& gwg q W
a1 WAl HOEANA  GE § A1 I
7o far faem 1 oFsre @& FF
@iz | T W= wafedl & oge #
#FT T ARE | AFATL FT A AAT
% AE B W IR I R I
ZNT
[THr  Vece-CHAIRMAN — (SHRIMATI

Tara Ramacuanora Sarae): My,
Kureel, You have already taken twenty

| minutes.

A/ i AA wOw A
T wIfAw F1 99 g¥HE 72 FAT TIET
fe afgnr wafaer & 2w qu2
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AT uEEd #Y sfeimse w5 e
AW F wET AW @ T | OS9 &
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Kagel Gpae 30 4 e oa

i L—ie'uéwaa-u-cf ¥ whale
ayd oyl o ale s
ST o ¢ b aale LW Olla
ale i Ola - | I
ot gk 38 A S My o
iyt ¥y Ala &5 2 Ugs pyles a5
widlsiy S8 ¥y ala e gn ol
N ol LTS RN FO SN e
STE LS B P o v
We take it for granted that he will

speak against Mr,
Kairon and against the Government.

WA e Juf ot oo
raekss oS J*"i,‘?.é[_}"l‘r’i!s"é
—t AW & ge ol

Pratap Singh

[ 15 SEP. 1964 ]
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“to establish a Press Council for
the purpose of preserving the liberty
of the Press and of maintaining and
improving the standards of news-
papers in India”,

'.i‘his Bill has been introduced.

poeec o B Wl o

o oeRaliyn CGSyy wle Sl

S ooty 2 Ul i o e
- AUy JU S ol

P e e ol - ot
R e dig oS B e 2l
(Interruption) -  yo) Basi o ale
Skl kgl O edpatitad 5l
Sl gt a9 Khaaked oS it
—ralfua S Gk

“One of the major recommenda-
tions of the Press Commission con-
cerns the establishment of a Press
Council in India consisting of people
principally connected with the Press,
which would safeguard the liberty
of the Press,” .

B ga - Fagas o8 LTSy )3
—1 e o Syl S ) yan

“ . . . which would safeguard
the liberty of the Press, evolve and
maintain standardg of jJournalistie
ethics, keep under review develop-
ments tending towards monopoly and
concentration of control and promote
research and provide common ger-
vices for the press.”

O edpalala] gl Saegy (o

S dekes S gy Sl
e s gyl cale e 8 oy
Pan o pfegd 2y yl ale
OIS RN ey T 5 PR TRV
26 saie K ul 2l L
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“It extends to the whole of India
except the State of Jammu and
Kashmir."
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Samr LOKANATH MISRA: Madam, 1
would request the hon, Member to
place the copy of the original on the
Table of the House. He is reading
from some script, a piece of paper, You
should kindly insist that he should
place the original on the Table of the
House

i TOSUE B W (b s 3 KV

.z,_;»%é;tli,uys -.fm‘:,.
Palap @ o

Ul e fgam =il = & o
- b Wl oS @l e - e

Sila WS ama 1 JAllees
S L T L
-l g S ey

it Dy =l - g gyd
PP wle L ot Jly b gae
ot R L e g leles
e NS ,-’3 e NS g
oS d Oyeds e (o) S e
ol M S S allie ¥
2 ool ol @ W Gl K alyd o
onal o o L ) 8 s Ll

? = fy S
2 shdl w1 e 2

~ davin U

H B0y £amdn) San] Spa opd
= oks Jsu}i‘l!ﬂ“r’i '.éu)i
Tue VICE-CHAIRMAN (SuriMaAT

Tars RamacHaNDEA SatHE): You
should give the name of the paper.

Sust G. M. MIR: 1 am giving the
paper. T will certainly give it

G oan Taae -l g2
ol ad o Wi ey WS e
S oer K el ¥ - el

i & A day o ol
Ot @ imgddhe e ilale s 3 e
& pfetas yiasS gl wed? Jy s
eipakn = ST seile )
R CRY S VR L
B I S e . e ol
HME LY Ly S e gl B S
ol S oSl ol gn !
e A gtk oy el K
S W o 2y mdlsl K oplsd
eyt et ol o {:i BLANESE
da 2y S min ! Y
S WD S A Ol gl g5
9 Saie S JuisS iy ]y
g e S s L0 ks sepen
ol S J S5 W e ae

ot 85 oyl S Bl K oy
- Uik S

Tz VICE-CHAIRMAN (SHRIMATI
TARA RAMACHANDRA SatHE): Your
time is up.

Sumr G, M. MIR: Only two minutes
mare.

o b O e
(U LAl o 1 dlIses ol
UK el - e 8y B ey
o S GRS - e a4y 20 e
unS S Ay Gl oS e S
2 e 2y S AL
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-5 2a U!“ U;’J J"sf‘."

et e mAe WX (weg WIT
F19413) : frem rda Savda, faw 2
At fardi & da wifas faa o5 uafss
mAW # WT-AwE | 79 10 q@s
Al A AT HIF =T T TR
AT F& AFATHA] G1 F1 J7FG A0
I 67 3EAT F ArA4 7@ ) § FrE
FT SN A4 AAT FAT ATEAT FOF 6T
Tz % a1 IFAT 41 61 37 faw
e 2 |

wa #7 4 qufag = aEas 51
o A menf A GEATAL
A1Zd 2 W7 zFY s arfaw a3
%aiﬁmwgmlm 4T
ARa T W AAT ¥ fAua §m s A
77 WEH EFAT O W@ a1 99
Fifee fasr 21 =12 1€ W 51 @

FIE UHERZ UFZF g4 97 oF A4l
#1am w7 § 1 We take it for granted

that he will speak against Mr.
Pratap Singh Kairon and against

the Government. =g §7 g
fear s ¥maqr 2 ) guv W oE
qireae %7 3 AT THAAZ FAT T

¢

“to establish a Press Council
for the purpose of preserving the
sdiberty of the Press and of main-
taining and improving the stan-
dards of newspapers in India”

This Bill has been introduced:

1 @A W W Fifag’ - gaw
zaman e wAfaeza # e 4
AZAT FAAT & AT G Y wrAEr A
mrq“!m%

+[ ] Hindi transliteration.
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T HTo GHo AIT : F HITFT F19 97
€1 A AfFT Ew A qqT AEE F
farz @ ( Intervuption ) zam =z
39 wAT A @9 fF 0 faar s —
“One of the major recommenda-
tions of the Press Commission

concerns the estahlishment of a
Press Council in India consisting

1487

of people principally connected
with the Press, which would
safeguard the liberty of the

Press.”
377 aviza #y gfgn | Frzewg 2
A% 7% ury Zfam |
“ . . . . which would safe-
guard the liberty of the Press,
evolve and maintain  standards
of journalistic ethics, keep under
review developments leading to-
wards monopoly and concentration
of Control and private research
and provide Common service for
the Press.”
=7 Sera Wi 2z A% WA
E AT A ZEY F AT WA AT
Hza A7 FAT ATIAT 7ET AT FH
AT ¥ a7 and § 7 ur f dw #1faem
w1 AT Fa AT A TR E T WA
Far1 £ A1 FA77 TAA 0% 79F fao Ay
fars 21 xara =% 5 3% o A7
¥w Zmalzat #f W7 TwFed  fao
ArAET o
TR 9 FiFtaw fag 7 ofr ow
A 2% 7 avAw A 7 oar faewr
FUTY H AT 7 AT TEA AT FATT <
T AEE  ~
“It extends to the whole of

India except the State of Jammu
and Kashmir.”

a7 dn wifra fam femgram Y arda
% uw gAEv aTa w1 TAE 2 | A7
frrgrata 7 ATErT | UF WIAET A1
#1 zAmR oow Afex & far wr oemr
2 | Frw E, AlFa 2w A9 A B 43

[ RAJYA SABHA ]
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=t AT A wT A Al arfa.
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T sto UHo HIT : 1% 2 arfer
IIRET § 4397 AA F987 7 | Afwa 45
T wTATET F Ay ® w0 A IH a9 D)
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2

A1 o wve w0 wfEa’ gy
fau Ararez AT F AT AT TH AT AT
wIrE war 2|

Wt Wlo uHo wrr . Better late
than never § oz gt wiEar g f*
wz vy A st e e Ffeer faer gama
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Frq faAEET F oAt 340 fAew ®
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[ RAJYA SABHA ]
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FATHT w1 A mfera # e s
zv oF gaaam qrf F11 At 7
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forudt 2 5 2w awg & famr man o
FRIT A AT L E, U Aga a9

AT ¥z AT HEF ¢ AT 39 Ha-

ATLT &1 49T 7 UF A1 G241 ZATY Ao
¥ FOT A ET | AT €2 F 9w
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7 3 e & s freee 2 forsn
TaTEE 4 ¥ fey, e 299
F7A & fag g aare &1 20 4% 2
A § qwAr SEar g |

Surt LOKANATH MISRA: Ma-
dam, I would request the Hon. Mem-
ber to place the copy of the original
on the table of the House. He is
reading from some script, a piece of
paper, you should kindly insist that

he should place the original on the
Table of the House.

AT TEgA AT 2 TR AT TIA T
T | Fg 71 wTTe 2 Ay s
g Tar g ?

S sfto oRo WX . & M7 £,
# wrEr AEAT FOd

AN WA AV © HA FAT AT A
T AT AT, WA AE 0 AgwA FAT
e 2 7

St to gHo WIT : fzgeam §
TAA AT B AT AT FI0F AATTT
fomdta w9 fegmam & fm,
17 ¥ for ram 5+ 4@ 7, G50
T FT AFEAT F79 F f@7 aAr
arfamt &1 mifadr w1 e 3amr
T Y 34 97 I TR FT TR
AMAT AT IT WA AT AT 7 7

ot 9T AAT . A7 weEETe T,
grar arfzr |

Wt §a7 WEAT (WET AIW) AT
TE 3 99T #T E E )
Tug VICE-CHAIRMAN (SunrrvaTi

Tara RamcHaNDRA SaTHE) : You should
give the name of the paper.

St Hto mRo Hrz I am giving
the paper. T will certainly give it. g
FAF F7 A 4T wT AT
FTAT AT | 779 32 0F 77 77 2195

[ 15 SEP

|
!
|
E
|
!

L1964 ]

Bill, 1983
Fowar fifsg T F7 740 F 7AA-
STl A, fGem §a97 ary ang 91
FELT HAAAAT A AT AR KT T
fermam w1 srdr & form, fegema
A 7 fag Wi 3599 F1 597 79
¥ fag wte & s o1 wfseafaay
F1 wifeai w1 fqomar a7 @ &, 7 S
F1 fear &1 famar a7 3 2 A
T H W IH A gar v oA
WIT I/ GH TT FHEA T OATX IHH
wtr  grAET A F fem o A 4
A 99 FTIT & wHET T GEF 444
AFATIAT F1 F70 41§ Fww o 5
3% A9 FHFAT w1 ITRIT ¥ AW
§5 @A &7 Fwar |
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Tur VICE-CHAIRMAN (Ssaarmar
Tara Ramcuanora Satar): Your time
is up-

%l Wlo ORe WIT :
minutes more. .
w2l 7% = fas #1337 dmar
ATEAF § TART ATF & 4730 A1 AT 0

7

Only two

off wegA AN : 7T FWArT F AW
2T 397 72 2 ) qfemers W A @ &
7z £ wifgs os Fg F1 3=A19 F97
F1 FT Frfaw w7 72 F 7

(Interruption)

AT AVo QRo HIT . THF 77 %2l
mar  F¥ 5 wredy S EE ¥ qmreEE
7 gaFr arawz fagr s 1 F 0w
¥, AT FAIR AT F1 13T 77 TAOE |
¥ 77 w5 e & w99 9 w2
FIH FT ATATZT FT F75%77 7747 2,
quT a7 sAEw g Ar w& A% AN
AT FIH AT ATAT 2 K T2 FEAC
fr smrzzd qwe7 7 fear @7 afes
wfzzs #1 &1 “o=z Fr w81 W0E AR
Z" ¥ srafeae w1 EET FAmAr W

ATTIEH FT A FIAT AL ® qAAT
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[t oo qwe Hi7]

W1 W geter & fward e qw
qifwt ¥ gafas &1 W T Faad,
IqwT AwAz 7 fear sy, afew ufes
&1 fawras & fam ot 398 397 21 s
a1 afzeT &t sfededve = § 4% AT
ariiT Wi A7 § Arg A=W ¥ A,
T AT AFATAAT FT F19 F2, T990
wizfaa &1 FraT gm0 A
1T qeg & AT 6t Faww K A
Aff A FEAn | sgTe ® 9 faa
FIG7 T7 97 G9E T § W AR
a9ta & fr fma e & Ay oz P
Frar aar § A1 awaz 991 M AR
Fwit dm w EeE fam g w Y T
FEQAT ST T KA |

Surt P. L. KUREEL URF TALIB:
1 woulg like the name of the paper
to be given because it has condemned
the whole community, We should like
to know the place from where it is
published. It is very necessary. 1
would like to know all these.

Tue VICE-CHAIRMAN (SHRIMATI
Tara RAMACHANDRA SATHE) :
You tell the name of the paper and
the date of publication.

Suarr G. M. MIR: The name of the
paper is “Yug Dharma” and the date
ig 6-9-64_1 told you that I would place
it on the Table of the House,

Surr A, B. VAJPAYEE: One more
clarification, Madam. [ wouid like to
know whether this was published in
the paper itself or there was a poster
published in the paper and circulated,

Surr G. M. MIR: It was published
in "Yug Dharms" on the 6th Septem-
ber, 1964

Surr A. B, VAIJPAYEE: The name
suggests that the paper is a language
paper published in Hindi but the mat-
ter has been published in Arabic.

I RAJYA SABHA ]
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Serr G, M. MIR: It was published
in Hindi. I translated it. 1 do not
know whether my translation wes
good or not because I do not know
Hindi.

H#Y WmA FwEw (d5E)
Eq Srve, T 4w for agt gE
7z & ardl feaz o4 @ f5 =9 99
wrafam fsaz Y W@ & | & A7 fza
7 T w fe sk w Sw ga
ﬁ‘ﬁﬂiﬂﬁﬁftﬁi I0,000 £
T o 000 & HIH WYAT 2—H7T FAT
B WAl § # 5w § wEw wmarid
¥ fas a8 v, faas e § gt
qré mifem argE 7 qrer faw fear o
W AT ST W0 weEie ¥ oae #
IARI AT 9 AE R 99 % weea
T AFAE & |

dzq miea durda, & mon
THFET H AAFE TS § HIEOH B
ATAA F AFATR TEAT AT § WX q
uH FTAT AEAr §  my wea
¥ aq & fegdt fafees aem w0
ferama & WY oot #, W WA SAET
T A E, A AR s & A fe
AIH qgF FIE WGATT AT FEAT SR
# a1 oF fesaqies wnf A7 §ar £ 1
A uTT ¥ owE § o g oqr—
& wiw o1 grd) W E, wAw ® T q
& A 99§ W, AW e 3
W 7 T f—WAT § 999 § gwaAri
& 77 eiem 41! W werE faea
T WL WA A T G g we
wifgear wifeear &8 smv wier T
TEATA W, 3% T WOE AHA =AY
AETE |

Al 759 9gd fevigive Fan S
#—afzze @t 761, fr=e o qafaere
w1 fevmtwm Trgard ) & wiw s
T A ¥ e wrfv azaa e



1497 Press Council

97 57 faar s ar A CfafEm
Z oma|” T 7 o Hie IH FIT
FT AAT 4T | qF A2 qwan 4t v aw
¥z F W, fF oaw §, qeew F @A
faars = a1 & | W gy A 2 7
g gafrees= qfaw F oqm s
2, for w9% T7 aumw 9997wl
z faw w1, 9% am wfafoms &=
Ao 1w Fam@ramrs ?
ffe 781 T7= | WA 2| few aMm
o< 3 ff oAz am o3 f1 A| WA
=9 1 fewom fammat 2

U WA REE 0 TR AT
EELLE I

CUIE UG B hac b S E o 1
s gzt fzedT § wrr 21 A9 9y
yfafesma ARz 1 W9 @,
yfafre e fefar & Sem
AT G AT WA § E T wEA A
A AT & A9 THT gEarT #7 2F9-
Yo femar 20

T2 FAT 2 Wa9 aF AET q |
It T GET T | v @9
g 2 7 B 99 H qFwr wEm, #
oF 99 ¥ F9T 41, § ITT T
¥ @ T q qEEHAT a4 g | uw
gEaTT 1 § wafaw ar 9 2 @
7 # w7 | 97 feravww addm v
% foau 981 w77 v (| SfEw @ @
5T £ | W7 Wiw 9 gy freer ¥
Trz7 wAT 2, #wAfrwr @M@ 2, wE-
faeam s £, fedr @y e #
AT 2, MW AMT 2 At qH w9
feaiavom F=A FTEIEAT | W7 §
Z1 5 | 92 F w1 fEwwa |
e w7 Z 41 & & 3w F gmae

[ 15 SEP. 1964 ]

Tara RAMACHANDRA SATHE):
You cannot, It is not necessary.
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TAT HIZT AT YET Z | WAl HY wTE
7% 2 7 & = qweE B 0§ s
9 fF 90w & swA d Al
T F1E AFAIE Fa1 2t 41 | Far
TR AT AT AT T w@UE T
T AT W I AT 2 7 WA 32
Wéﬁih"[n"ﬁw Tooo
BT £ )

St G, M., MIR: Madam, 1 want

to place this paper

Tre VICE-CHAIRMAN (SarivATr

No,

ol WA AWEW 4T, 3T
m@m?,uonm?ﬂk
AT UF FEA ¥ A7 IH AGAT AT
ﬁ'ﬁﬁ%,ooc?ﬁm&ﬂmﬁm
7T 97§ ga Hfamgmdsr § 3=-
T oEAT FT AT W OAYE F AT
gal 3 —difea AmT 7 I Tm
72 fem &, =7 1 wmgE o AT aEr
2, wior g &1 ot T AR E 0 F 9 77
vgray fv ot s@aEre 98te HowA
FIAT qooo BIAT 4T AT #TH IH
F1 g=49 TTaE ATET § 39 § | aeew
7z & B 77 2o wEATT T 3
W?:|Wmag3‘oooﬁ'i,ooa
BITAT & A1 W0 A1 39 & fEE gy
TEATT AT B9 w7 wrer fae
HI¥ T FF 3,3%0 F TUTET Bry Al
F1 qEE FET R SRR wEaEm
# faams wFzwr 1 s, wEEr
ARTAT Z1 AT KT AT A AT
Frare F @iz 7 amm, femer
F29 £ #AF AFZ W AT I mEE
e wma, fos @ f9% 59 99
arza T fFar—amE = 9 G295
f& s 78 =mEr v Aamar Al
I 3H TL YEIAT ERN WI?
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[T s ATTAET]
g7 AT 21 g7 2 % IH AT HAAT
37 I AT |
[TueE DepuTY CHAIRMAX in the Chair]

uri gafaw  afwr, PBee g0 &
e owig 9@ v 7 fF wmEw ow
AT G127 W @1 Y TEA [T T
a1 41 g A faw F1 97 95,
77 &1 o 477 f5 wmE for sl
yrfzsar 5% a7z 7 wagrs 571 997
qIZT TEr F

T AT AT & 57§ Ar
#1at ot fr udee § g9 faar 4t #7
ZT AT 47 ) wTs AT U FeET g
g0 a4 39 fFew F Afamees
7T fam # 5 3z g w1 W e
77 qaa # wr fsw owm ¥ ogwaw
BT T THAT 9T T FT q9F7 £ |
FATY G QYL A OF FAT FA
gamar war 41 fsmwr ow fewa §
T2 ¥ g (e famar ar 5o

“In the event of disobedience of
an order under this section, the
State Government or the authority
issuing the order may, without pre-
jutlice to the other penalty to
whieh the person guilty of the dis-
obedience is liable under this Act,
order the seisure of all copies of

[ RAJYA SABHA ]

any publication concerned and of

any printing press or other instru-
ment or apparatus used in the pub-
lication ™

AT, TZ FIAT FHA AFT T T2 F90497
g7 | WGS FAAT FTEAT 47, FE7 4T |
W7 GUAT AORIT A4 "I N faEw &
Fa a9 5 3 99 w1 o 5= 57
qFT F, WEATT T AT A FT AFA 2
St GEifraa &1 41 wvw FEw ¥ F7
T4 2 1 w7 owrE O w2 7 fF owm
fevea 2 1 a1 & g frowd aam 57
2T Z | MR 97 ET F JEAT A A1 ST
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7 o7 §3A7 & T2 % ameE s S
T 9 & a7 g A T d, W
FfF GATAT 2, TR FAT 00T | OF
¥ afg 7 77 0% wgrewr aidt § F30
a1 & 771 3 99 A1 9 wEane
F1 377 T § | 7% HY 99 FIW 0F
foird & “feivs wme At == Fm AW
wEA AT AT qfeatad’ | 3AE
HEATOA # AAtieaw a7 fAwmv gur 7
fecd fafaezs areg oy e 7 77—

“The newspaper is doubtlesg still
the most powerful single agency of
communication available today to
the practitioners of public relations.
The power and prestige it carries
rest on its responsibility s the
watchdog of people's interests, its
role in the maintenance and deve-
lopment of free societies and its
function of moulding public opin-
ion.”

™ & Wi fowr dw F watew
IR, WE
TR/ AT TA AEC qo¥ g7 fAEr
Z€ § | ¥iax dfveaa ¥ A1 AT 92 M
2, o4 freer ote mam arfz # 3a®0
%1z f7ar 2 Wi amdr aumw w290 F £,
WA F 2 = F F oz fas
fomrr ar 7

“The rest of this section of the
Press emanating from other State
capitals and cities has given a
better account of itself so far as
coverage of development news is
concerned. Excepting some of the
more affluent ones with correspon-
dents in Delhi this section depends
on the newsg agency services sup-
plemented by the Bureau's ser-
vices and the services of t{he State
Information  Departments. These
newspapers serve g vital mass
communication function in that
their influence extends to the
rural areas and the mofussil Press
and sre a public opinion force
to reckon with in the States, They
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alsg show a major preoccupation
with local polities rather than with
economic and social affairs and
touch upon the latter only when
there is a political slant to them.”

ga¥ ferar & f o = afes-

ary & G Ay, & 3w am s Afew
ﬁmmzm;fu

Press Council

“The major difficulties of this
section of the Press are inadequacy
of newsprint, incapacity to builg up
its own reporting services on an
adequate scale and lack of rapid
and assured communication facili-
ties,”

7z 9% 3% & fo® arv § zovdr afz
wiiaT afors #= F7 @ 97 ¥ 9w
oEEd W AET ATA FT AT TMEA,
¥ AE T AWH HEARL T AR FL
Zar afed | w7 & w5 w7 f o
ATE F WGAT 97 717 T2 HIT 290 F7
TAENIT & | [T AT TH ATE & mEAray
FT AT AEA, T q@ATH H1 qAGE
T 3, 3T gEad w1 37 They a9
ot wAST & WA § fawr AT 9
At e e wifay fF w7 3 s
¥ wfey o wfemfady w7 9wy &
F 73 Z1 ;T HIT T9F A7 A7 ATG
TTT Z9 FT AT AFETT FLA | AH AT
qTET & 2 A7 Fer gL TN AT A9
I AT H AT AFA F | AT I AT
FT =T qied F faw w7y Awmw
#1977 72 § A1 & growr faaea &
77 oF T AT g 5 37 9w
2O I 9T WIT FAT IH AT
Aaw ME ¥ 7 A ¥T o9
St gmaw  foR fsme oww
sfemr qes¥ #7 & 3wH ST F ot
3ATT AT 2, I A F AR frgmm
¥ quis ¥ ) THF A1 A1 AE 99

[ 15 SEP. 1964 ]
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feedt, sy, dnem, FwE, AT,
7 AT @A wAEl F # § Hawr
ﬂfﬂmﬂo,\sﬁoﬁimﬂ,ien
waardl &t fawre far @ & gER
T AT HT ATIR FAT € Yoo
7oA | W™ @ F
qEATS ¥ ATEIE A1F AT SAEN F
o017 o7 AR F ard ¥ war 9w 2
fiF T & A7 qATfAeT w9 § Wi
TIFTT FT AT F4T F | ATHFIT BT AT
cr afeafady & sawt #9 97 Tar A
aw waw a5 oadr wmae & e
TAAHE FT AAGT FIT 7 | TAARZ T
forar ot afeafadt 2z dmr 2 72 5w
FgT AEaTd ¥ 90T & 717 7 A a7
q7Z T WIWUST FIH & WL FIHET
T T &7 T Gz 2 ) F faaez
FHET F WA F AWT TZ 0A AT
JEAT § AT AEEr & g & agr
FAT ATEAT E FANT TA% ILF TR
Femrwor 1 97 2, & 97 37 saardy wr
AT FFATE & IAR AR AHA TAT
FEATE |

oF A ¥ 77 qF FIAT AT F
fFomfmamram et fs
TR AT A TAATAT A | TT ATZ wT
T fa ¥ oF #9194 & | T2 OF q;
A qriz & wifszsd & faw o
qAATT ATAT & fan o 71T 4T wfr
qEA WL AT AT [{IIZ F47 05 wE
AT FEATFAAE AT AT FT A
feFrre @t w77 & | gEaw A9 w5
wHT T AOHTE & et &, FAT aTHA
& frerdt &, 7 FigaT 9T 3 39 & 9q
F e ¥ e ¥ A Wy § fFoaw
=% THAT § AHT AT §, 3W T AAT
T T 77 & fF 7z oFwr @Iv i
YT [T [T AT X AR BT A0
T FH IH AT & AW w1 A6 AW
A F1 WEATT ATA A AT @A AN
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[T srra AT

WY FFT § | AZ AT KT AR FrOwfaEy
g wurse fr aed A7 wmEe A
oH AYE § O F AV TAl AT T
# | w1 99 wifae faer a e o @
gwmamsmmE Pfmaey
HAST &7 A7 AT 7 qTE WIE FT AT
g9 7 47 AT goAT frewew T e
1 47 72t Aifa mw 3w fae @197 woa
ST 72 £ ) aeET FY d1fF 17 & oo
a7 A1l ZI91 qF FEE FArE AqMv
Hi7 1 F ST wEETT 1At F1 34
@4 97 A fEATE 9 5@rn owr
& | 9 oF 99 St fam g s
ama gfemamEm 37 @1 F F 4l
REATT WAL T (HA, A7E HT R
FTAF T AN AR e T faw
BT 1€ 7 WEATT ATAT WY FAE
F7 aFar § 7Y # awear g fraw avg
#1 w2zl arft aff aa® afey
afer mifewadr argt aars st =1fzT )
wead A1 39 78 % {79 &7 a7 A7
@1 2 FmifE g s w1 o
Ffma v G W e w7
TH F( ARANKTE | AVFT 7 AT,
arl 1 AT AT A9LA F AT
g3 faay 2 & § w9 Few 7= s
oA g

1503

& w3 w1l oF A7 Hfewedt §
arT ¥ ud FTAT ARAT § AT AT 2
FIORqreEl & A § foms v § A
wfor areg &1 & w7 @ W q IR
ATEF T FT TAT F | FRGREED A
Fara F foao gav wewrel § 390 faawa
g1 2 | e et SR & A
# |ATE AR A YT A9 AT 2 AT
g & AAT 2, WL AFT AL 2 A7
aE a9 oA 2 A sEET wAfenwa
afefrrs sy a@ oo st 2 1 3w
% ¥ waare o= w1 foms § war

[ RAJYA SABHA ]
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ST # | AEETT AT @EE 39 AvE A
oI F AT AE O AuA AT
AT ATEAT 21 A1 37 AET a7 771 21
2 A1 77 79 A AwAr &1 e gy
A7 & fa=r 90 "y #1 Ja wrs
W aF T T e @ oaie
W7 A8 T ACEICAT AR F FA H
FAT AT AT AR AT PrEvee
AFZTA FIAT TFAT & | TH TG F7 A9H
farad soft v2AT 8, afem & arosr
g wH v awar # fF fmd o
oA AT qART 2w A e
B AE A T2 2, WIT WG IAG! 1%
TYAETT A4l 2 & A1 A1 w e fiya 2
& | {91 AT A H T gEa & araew
2 famwt qo W & F1E FvARTT AF
fas 2 | @2 wEET 9oR 9iFt 97 "I
& ov T & 1 997 w9 91 37 faEe
qrzer & ff 571 S| sarET w9 # 3AEy
SATET FFARI fue @A 3 2 ) gy
# 79 0¥ gEare E S g4, 9dr,
ferz mr=e @1 faenT & s wod
# afes 31 ®1% TvAE wa & fan
T fmr osEr 2 St wmme
qvETT &1 fHfzfasw #4@ 2 =g 3
SaTET 7 B9 21 %7 °7 w0 gvAae
wmd & fag 7 famr s 2 afesr
ST HEATT ALHFTT AT WAL FAA § AIC
FH ATaTE § wId # 3% 9AerT wivy
& forr fizir sir & 1 3 5o &vor T
9 AET FIH A TET E, WA wEAT
A1 T 97 77 W AT 48 qwAr
20 | g Al A oag w9 Fear
fa T W1 A7 AT FIIH 29 7 wFAl
2 v z9 79 w1 PWRER BT

F fam Z7 & Ffew wv s
ot & wemaw v 3@
fasgm 21 &Awm wrIE wT T,
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g FiwT giEE AE 3 TR ST
T AT A GEAT T T AL
AYHTT F [ Z9 H TET g a7 3% ALY
2

9 757 39 319 W 2 frowww amw
v fam a1 92 A1 WY IHE 0T OAT
ar J2 nraa o gaErT I o6
Faah A1 A% ) T e war A
am £ fr frg av2 & qop ufe=sd
A7 TEATT I FT AGT FiE FqE )
Tad wIE AzA90 F1 A9 GE 2 faw
a7 ¥ y= Il &1 T¥emEe e o,
#7 zaw1 wa1 T s, e avs 9
sfafads w0 & wm, e oA |
g1 A ez faar s, oo 3w A
#r F1E T 727 2 )

# fa% 9% A9F 42 AqA FA0
g E f oo vw am A 39 fE
I 9% & 1o {21 | 72 2 fF 97 wifas
A3 W17 g T W w5 forer
HOFT A A7 T ¥ FH qE T Z7
wae uz G771 gar 2 e der forarad
T | BUTT FA TS FHZ F oy
Fraraw w2l Ay fosed o A
&1 1 TwH 27 fammam 97w
T Z 7 I ATE gTEIE WEET He
oA waEar F1 s w3, a1
FaT TN e 43 AT IHET fowT
A & (A 1 q1 wE A ot A
are T &, A€ uHT Sy 487 & farad
g &z w31 & gger farsmat w1
TN faear v H ATy A F¥ A,
o A7 §9 far awm o w08 g
T o fam Had 2

#1 fazwa § az *gar =Swar § fa
g1z 9% fowwr aEm @3 v g9 ®
F40a 2, W f 20 zoe & F9 Frfrat
BN £, QY 2T H W W F, 9o

]

\
|
I
l
l

FATH TH BIUA AT Y FATH FA
B & AT A 3 A7 g A g g
T ATl w1 gvret s agfoad
Y =nfed @T was ¥ qwer § 9¥
wgfas famdt ot 3% samar oot
AgfTs X e Wi a7 A A
wifed f& =@ F ww & o7 A2-
frad faedt 28 oF s7%7 ot w17 TR
qA

Tue DEPUTY MINISTER 1N THE

1

i MINISTRY or INFORMATION AND

BROADCASTING (Surr C. R. Parra-
BHI Raman): The hon. Member may
know that there is a Committee for
small newspapers. Mr, Diwakar, a
distinguished Member of this House,
is the Chairman of the Committee.

There is a questionnaire already.

st WA Ao q9F I foE
FT AT AET B 1 ST TH AFT AFAIGIT 2,
¥ 7wt a7 g 1 a2 P o,
ey o7 #1 #vm, w AEY 2, 92
FE A E | B AME A au
TEATEE 76T E I 99 %7 frasr smr
39T FIAT AET # W7 fowdk a7
AT TT T AT 7 2 fF 7w Bz
ST T 3AFT FT AT FIATTAT RIATI |
FET AF HMMET FT FATA F, IqET
WA FAT ST AN, WO AET T,
o= e AT o W A A
% 2 | A TA9 F1E @M AFT T
2 | e a7 9= gF wEar 5 o9
FEAT 30 FAT, Y FWT, e
FAT AT Y EAM T FA w2,
frmret 3o %1 TTAHT wvAT 2, foast
aamr ®w afvars § 9E9ar 8, 349
oy auTg wfafadtg T oafar
Frorft 7 99 4T 73 A1 T T A 2o
AT Y KT FAT FT FET AL AT
wifeq | 3z & Fgar f& 79 Fa=41 7T
q WA ATRHT WX FT A ATA AT
uF-Tw wrg g @ fw feaT waare
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[ s Arrrgor)

T & A1 TE qarfaw wr w3
il & sarfoor &7 9% 7w 30 51 Fav
F7THF |

SHRI T. CHENGALVAROYAN

(Madras): Madam Deputy Chairman, I
am deeply obliged for the opportunity
that has been given to me to support
this Bill which has been piloted by my
esteemed friend, the Deputy Minister
of Information and Broadcasting. I
have had the advantage of listening to
the very valuable suggestions on the)
very many objects and provisions of
this Bill, but may I point out, with no
unseasonable importunity on my part,
that what we are considering is not the
Press Bill but the Press Council Bill? I
submit most respectfully that the very
weighty observations, the valuable
comments and useful suggestions that
have been made as to how the press in
India must be conducted, what its
difficulties are, what its hardships
are—however eminently they may be
suitable for consideration—do not
come within the ambit of discussion of
this Bill.

In supporting this Bill I recall to
myself, as I would most earnestly re-
call to this House, the gallant part
which the Indian press played during
the epic struggle and movement, for
Indian freedom and I cannot forget the
great role the Indian press played
during those days under very many
strangulating  circumstances.  The
British Bureaucracy with its engine of
repression, would have completely
ruined, if not altogether destroyed the
Indian press at that time. Thanks to the
virility, stamina and strength of the
Indian Dress, it has survived the
shocks of such an attack. When our
country won freedom for our land and
our people, we naturally desired to
embrace within that scope all the
priceless . institutions, including the
press, in our country. That is why I
regard freedom of thf press as one of
the seven

[ RAJYA SABHA 1
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pillars of our democracy and anything
that is done to strengthen this pillar,
anything that is done to safeguard this
pillar, must certainly have a
resounding echo of support not only in
this House but throughout the country
at large.

The question whether the institution
of a Press Council should be left to the
profession itself or whether it should
be imposed by an enactment like the
one that we are just now considering, |
submit, has passed the stage of
controversy, because the continental
experiment and expectation with
regard to the evolution of a natural
body for that profession has been
belied with certain exceptions. [
should, therefore, submit that we have
come timely to consider the
constitution of a Press Council under a
statute. In all cases, whenever a
statutory body is sought to be
constituted, it must certainly be
conferred with certain constitution,
with certain functions, with certain
duties and, therefore, with certain
powers to discharge those functions
und exercise those powers. I should
very respectfully submit that so far as
Ihe constitution of the Press Council Is
concerned, I am in full agreement with
the provisions of this Bill. But there is
certainly one disquieting feature in this
Bill, namely, with regard to the method
by which the Chairman of the Press
Council is to be elected. I have the
utmost respect for the members of the
judiciary of the country and
particularly for the distinguished
personality, the Chief Justice of India.
Whoever he may nominate should
certainly be beyond reproach. But I
might most respectfully endorse the
suggestion of my esteemed friend, Mr.
P. N. Sapru, when he said that there
must be a committee of three persons,
namely, the Speaker of the House of
People, the Chairman of the Rajya
Sabha and the Chief Justice. This
triumvirate, if I may respectfully call
it, should be the persons in charge of
the nomination of the Chairman of the
Press Council. I should think there
could be no objection to it.
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Secondly, when we consider  the 1
question of the powers of the Press
Council, there has been very learned
criticism that it should not be a quasi-
judicial body, conferred with powers under
the Civil Procedure Code and all the
ramifications and tapestry of judicial
process. 1 should su'omit with very
great respect that if it is not to be
conferred with the status of a
quasijudicial body but merely relegated
to the position of an administrative
authority, the persons  who will come
within the ambit or jurisdiction,
disciplinary or otherwise, of the Press

Council will have no remedy. I am
sur, my  esteemed friend, Mr. Mani,
who has  given this criticism, valuable

as it is—more valuable as it comes from
him—will certainly consider that this
question of conferring judicial status
upon the Press Council is in the interests of
the press itself, for that will only open the
scope for a judicial review of the actions of
the Press Council. After all, the Press
Council is to be composed of men and if
there is certain vandalism—if I may be
permitted to use that word—in the course
of functioning of the Council, there will be
no remedy elsewhere, except to go to
the Government.

There is, again, another aspect which
has been levelled as a criticism, namely,
the members of the Press Council are
described as public servants. I would tell
my hon. friends, who have voiced that
criticism, that it is not for the purpose of
bringing them under the jurisdiction of
the Government, but it is to give legal
immunity, as it were, so that all public
servants are protected in the discharge of
their public duty. Therefore, the criticism
that these persons should not be
considered or designated as public
servants will not be very seriously
pressed, if we think that the Press Council
has to  function properly and
independently. There is another point,
Madam, with regard to the Press Council,
namely, how it should function. I
should think that the
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Press Council must have the fullest
freedom as to how it should function.
The Deputy Minister has very rightly not
given any specific provision as to how
the Press Council should function. I
should have certainly felt very much
perturbed if there is any specific
provision as to how this Press Council
should function because we would be
very much undermining the very object
of the freedom of the Press and the
institution of the press.

I do not want to say anything more but

only one word, Madam Deputy
Chairman, and I have done. The
Press Council Bill has come very

timely indeed because we are now on
the eve of certain new expansions and
experiments, and here I may say most
publicly what I  have  held always
privately that the Indian press has
always played its part most nobly and
notably. I may here pay a special tribute
to the national languages press which, in
spite  of all difficulties, financial,
.organisational, technological and other
difficulties, has played a most notable
and significant part in the great
renaissance that our country is witnessing
today. But may I submit that the press
has to  be conscious of its tremendous
duties, of its great responsibilities, to our
great country. We are now working on a
very big experiment, a gigantic ex-
periment of democracy, and the role of the
press has got three important aspects: it
has to form the opinion, it has to inform
the opinion, it has to reform the opinion,

and on  these three great tasks the
Indian press will have to play its
notable  part, and on the way in which it

plays its part will depend the function of
the Press Council. I am sure that the
Press Council will be an important
institution in the historic  development
of the Indian press, and when it begins to
function, it will not only function but will
flower forth all the great qualities of the
Indian press.

Madam, only one word more I
have to say and that too not without
I acertain amount of dismay. It is not
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[Shri T. Chengalvaroyan.] merely a piou,
expectation that the Indian press has to play
its part. There is certainly a greatly annoying
feature—as in all good things in our country-
—that the Indian press has fallen, som, of
them at any rate, on evil days if not on evil
hands. But I would only appeal to the Indian
press to be true to its glorious tradition, and if
the salt loses its saltishness, wherewithal to
salt it? The Indian press is the salt of our
democracy. May I hope in supporting this Bill
most wholeheartedly that the Indian press will
not lose its saltishness?

SHrRI D. L. SEN GUPTA (West Bengal):
Madam Deputy Chairman, I find a lot of
confused thinking in the discussion in this
House with reference to clause 13(4) and
clause 14 of the Bill, and I shall make my
position very clear with reference to those two
provisions of the Bill. Clause 13(4) says:

"The decision of the Council under sub-
section (1) shall be final and shall not be
questioned in any court of law."

As against this, when my friend, Mr. Mani,
raised an objection that was sought to be
answered by a veteran Member of this House,
Mr. Sapru that one can get protection under
articles 226, 227 and 136 of the Constitution.
I find that the Deputy Minister is also nodding
his head as if that is a complete answer. But
my point is that it is not correct. I sny it is not
correct. I am reading article 226(1) of the
Constitution which says:

"Notwithstanding anything in article 32,
every High Court shall have power,
throughout the territories in relation to
which it exercises jurisdiction, to issue to
any person or authority, including in
appropriate cases any Government, within
those territories directions, orders or writs,
including writs in the nature of habeas
corpus, manda-
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mus prohibition, quo warranto and
certiorari, or any of them, for the
enforcement of any of the rights conferred
by Part III and for any other purpose.”

SHRI C. R. PATTABHI RAMAN: The hon;
Member may also read article 136.  That is
important.

SHRI D. L. SEN GUPTA: I shall read
everything. I have made a note of everything.
So far as this article 226(1) is concerned it
only speaks of certain special prerogatives of
the High Court when there is an infringement
of any statutory provision. Unless there is an
infringement of a statutory provision article
226(1) does not come in.

AN. HON. MEMBER: No, no.

SHRI D. L. SEN GUPTA: It will not enter
into any domestic quarrel. It will not enter
into any such matter. So far as article 32 is
concerned, it is everybody's right to move the
Supreme Court. So, what is the good of all
our laws being there and this law being made
absolute? So far as article 227 is concerned, it
clearly reads:

"Every High Court shall have
superintendence over all courts and
tribunals throughout the territories in

relation to which it exercises jurisdiction."

Here it is neither a court nor a tribunal. So
article 226 will have no application.

SHRI P. N. SAPRU: It is in the nature of a
tribunal.

SHRI D. L. SEN GUPTA: I shall show
when I go to clause 14. Then so far as article
136 is concerned, it says:

"Notwithstanding anything in this
Chapter, the Supreme Court may, in its
discretion, grant special leave to appeal
from any judgment, decree, determination,
sentence or
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order in any cause or matter passed or
made by any court or tribunal in the
territory of India."

-Press Council

JAgain it is not a tribunal or a court
because if you kindly see clause 14 of
this Bill, you very clearly find in sub-
clause (3):

"Every inquiry held by the Council
shall be deemed to be a judicial
proceeding within the meaning of
sections 193 and 228 of the Indian
Penal Code."

It is only for certain limited purposes.
So it does not mean that it is either a
court or , tribunal. You see that it is a
judicial proceeding only for particular
sections of the Penal Code.

Coming to clause 14(2), it says:

"While holding any inquiry under
this Act, the Council shall have the
same powers as are vested in a civil
court while trying a suit under the
Code of Civil Procedure in respect of
the following matters, namely" etc.

So, it is neither a court nor a tribunal.
Henc, article 226 of the Constitution
does not give any protection. As I have
only a short time, I shall finish my
speech accordingly.

Coming to the question of monopoly
so strongly canvassed here, I think we
have a very strong case. Already the
press is reaping all the advantages of
monopoly. There are particular public
disadvantages of monopoly, and our
democracy suffers from these
disadvantages of monopoly. Why do I
say that? I say that by reference to the
Press Commission's report. As regards
the conception of monopoly what do they
say?

"Monopoly is deemed to prevail if a
predominant part of all the newspapers
sold in the whole country or a
substantial part of it is supplied by one
person or by one group of inter-
connected companies."

[ 15 SEP. 1964 ]
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Then the Press Commission recom-
mended that the Registrar of Newspapers
should keep a close watch on the
circulation of newspapers and if he came
to the conclusion that in a particular area
or in a language a monopoly had
developed, he should bring it to the
attention of the proposed Press Council
which should conduct an investigation.
While they make a reference to a
predominant part of all the newspapers
sold, they have not made it clear as to
what is the meaning of the expression
"pre-dominent part". They however make
a reference to appropriate sections of the
Monopolies and Restrictive Practices
(Enquiry and Control) Act, 1948, in the
United Kingdom. The relevant section
said that a monopoly condition was
deemed to prevail in the newspaper
industry "if at least one-third of all the
goods of a particular description which
are supplied in the United Kingdom or a
substantial part of it is supplied by one
person or by one group of inter-connect-
ed companies or by two or more persons
who so conduct their respective affairs as
to prevent or restrict competition in the
supply of goods of that description".

4 p.M.

Now, I shall make an analysis keeping
in view what is understood by the Press
Commission as monopoly. If one-third of
the total consumption of any paper, be it
a language paper or an English language
paper, in that region is made by one
combine, then that will be a monopoly
within the meaning of this. Now, from
page 64 of the Annual Report of the
Registrar of Newspapers for India, 1964,
I will point out the position—

"Hindi"—86 Hindi dailies—Out of a
total circulation of 7.64 lakhs, a cir-
culation of 4.25 lakhs or 55.6 per cent of
the readership in Hindi was claimed by
the nine papers under common
ownership."

"Bengali—4 Bengali dailies—Four
Bengali dailies commanded a total
circulation of 3.03 lakhs during 1963,
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[Shri D. L. Sen Gupta.] out of which
the circulation of two dailies belonging
to chains, groups and multiple units was
as follows: —

Ananda Bazar Patrika :
Jugantar :

1,46,819
1,07,566

TotAL 2,54,385

This means that out of a total cir-
culation of 3 03 lakhs of four Bengali
dailies, two belonging to chains, groups
and multiple units commanded 83.09 per
cent of readership in Bengali. Last year it
was 80.3 per cent."

"Gujarati—Gujarati dailies belonging
to common ownership commanded 52.7
per cent of readership in Gujarati.”

And from page 65 of the same Report |
quote—

"Kannada—Kannada dailies coming
under common ownership had 59.1 per
cent of the readership in Kannada, out of
a total circulation of 1:74 lakhs."

"Marathi—Out of a total circulation of
5 36 lakhs, 56.3 per cent of readership
went to the dailies coming under
common ownership. Last year the
comparative figure was 60.9 per cent."

On page 56 they say—

"Telugu—Nine dailies—Out of a total
circulation of 1:77 lakhs, the Andhra
Prabha and Andhra Patrika, belonging to
common ownership had 71.0 per cent of
the readership."

"English—The 36 English dailies
controlled by chains, groups and multiple
units claimed 91:1 per cent of readership
out of a total circulation of 14.52 lakhs
commanded by 47 dEdlies."

Thus the definition of monopoly as
given by the Press Commission's Report
itself is fully answered.

[ RAJYA SABHA ]
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Now, I was a journalist myself for
some time, I am proud of the profes
sion. But it is no use saying that it is
all perfect there. Here is a journal
published from Delhi. I am not go
ing to quote its name; I do not desire
to do so because that will be an.
advertisement for this paper. This is
an eight-column whole-page headline.
It says— L)

"Delhi Nurse's free style wrestle with
a patient lover!"

And there 1is an advertisement for the
readers for the next week—

"Next week—

Should I marry the mother or the
daughter or both? A young man's
problem"
this

Now, is a paper which claims

independence. At the first page it says about
certain
regarding the Calcutta police. On that page
the editor claims free expression, and says
that free expression is being stopped. That is
not the meaning of freedom of the Press.

scandalous things ; and items

Interruptions.) You will be interested to

know what the Report says about it. Even
Mr.
Commission had to comment against big
papers this view. I am reading from the Re-
port, page 352, paragraph 945—where they

Mani as a member of the Press

alk of the big press. It says—
"The large and well-established
newspapers  suffer from  certain

weaknesses: some of them are partisan
in the presentation of news in respect of
the financial interests with which they
are allied: there is a certain timidity to
expose courageously the shortcomings
of those who are in a position of power
and authority: there is an element of
arbitrariness in the publicity given or
denied to individuals. There is a
tendency to suppress facts which are
unfavourable to their own interests or to
the financial interests with which they
are associated."
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What is common to small papers is
common to big papers also. Everybody is
here for making money. There is no
element of that sincerity which we say in
these newspapers during the British
regime when people used to come there
with a certain spirit of sacrifice. Now
people come here for making careers. For
the last seventeen years the Ministers are
influencing the press, they are inducing
the reporters by saying "Take
photographs, have their speeches pub-
lished at length" and all that. So, the type
of journalism that we saw in our days was
different. We must not hide the fact. By
doing this, we will be blocking the
progress and we will not be serving the
cause of journalism and democracy.

Press Council

With these words, I sit down.

SHRI C. R. PATTABHI RAMAN:
Maaam, may I, at the outset, acknow-
ledge with a sense of deep gratitude, the
very valuable suggestions that have fallen
from all round the sections of the House
on this Bill? And I am sure that the Joint
Select Committee, where there will be
deliberations, will hammer out an
agreement with regard to the content of
the Bill which will be the guiding light so
far as the Press in India is concerned.

At the very outset, I feel bound to refer
to one part of the speech of a
distinguished Member of this House,
wherein he referred to the Speaker in
connection with the selection of the
Chairman of the Press Council. As is
well-known, even the Speaker, when
returned to Parliament on a party ticket,
ceases to belong to the party. The present
Speaker is one of the most respected men
in India with a very long and noteworthy

[ 15 SEP. 1964 ]

record of service to the country. I hope
that the House will not hesitate to uphold
the dignity of the Speaker. It must also be
remembered that when the Speaker was
approached by a former Minister 6f
Information and Broadcasting on the
matter of the choice o'f the Chairman of
the Press Council and some of the
members, he regret-
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ted his inability to serve. But firstly I am
reading from the letter of the Chairman
of this House:

"In my letter dated the 26th June, I
expressed the view that I have no
objection to associate myself with the
two Committees intended to be set up
under the proposed Press Council Bill
for the appointment of the Chairman
and the members of the Press Council.
As a result of the further discussions
which the Speaker and I had with you
on the 8th August, 1963, both of us feel
that it would not be 'advisable for the
presiding officers of the Houses of
Parliament to be associated with the
two proposed Committees. I am writing
to you accordingly."

Regarding the Speaker, I am reading
certain portions of the letter:,

"The conduct of the Speaker is
not subject to criticism by the pub
lic and in the press, inside the Par
liament or outside __ If duties such
as you have mentioned in the im-
pending Bill are accepted by him, then
his decisions and conclusions will be
open to criticism by the public as well
as by Parliament, and an embarrassing
position might be created for him.
With such fears in my mind, I have
decider! to request you to keep me out
of any such Committee. I hope you
would appreciate my objection."

So, even at the very outset, he had
indicated his unwillingness to be
associated with this Committee which
involves the selection of the Chairman.
Therefore, I thought that I might explain
it. I had assured the Speaker that I would
point this out to this hon. House.

SHRI LOKANATH MISRA: Is that not
the case with regard to the Chief Justice
of India as well?

SHRI C. R. PATTABHI RAMAN: I
am coming to that presently. I am going
to give the instance where in
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[Shri C. R. Pattabhi Raman.]
England, you have got the Chief
Justice, the Lord Chancellor and the
Archbishop of Canterbury in the Lon-
don Times Trust. Here you have got
the Chief Justice; in England they
have also the Chief Justice, as was
referred to. I assure the hon. Member
that I will not skip over that point.

Then, Madam, with your leave, I
must refer to another thing, with re-
gard to the role of the Press in Indian
independence. I must say a word
about the part played by the Fourth
Estate. So many eloquent tributes have
been paid to its distinguished record of
service both before and after the
freedom struggle. When India was
under the British domination, as was
pointed out by Shri Chengalvaroyan
and others, the press in India played a
very important part in the fight for
freedom. It was very common in those
days when distinguished persons took
to the editorship of journals. The
Father of the Nation, Mahatmaji, was
himself the editor of a paper.
Likewise, Annie Besant, Chintamani
and so many others were editors of
papers. I do not want to take the time
of the House by giving all those
names. I am very glad Shri Shah read
out the names of the distinguished per-
sons who were members of the Press
Commission.

SHRI P. N. SAPRU (Uttar Pradesh):
What about your father, Dr. C. P.
Ramaswamy Aiyar?

SHRI C. R. PATTABHI RAMAN:
He is entitled to refer to him. Acharya
Narendra Deva was there. The Vice-
President of India was there. Shri
Patwardhan was there. Shri T. N.
Singh was there. Shri Natarajan was
there till Mr. A. D. Mani came into the
picture and Shri Chalapati Rau was
there. Let me straight away refer to
them because I know some details
about them. They were not only
respected persons but I will quote two
instances. Shri Chalapati Rau,
Madam Deputy
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Chairman, of the National Herald
refused to take any allowance from
his paper whenever he served the
Press Commission. He was not an
affluent man nor was he paid any
high salary. Similarly there was
some reference to Mr. Mani. Many
may not know his qualifications. Mr.
Mani was a distinguished student of
the Presidency College, Madras. He
is an Hons. Graduate of that
Col-

1 lege. And as a member of the Ser-
vants of India Society he draws only
a subsistence allowance; he does not
take any salary. So these tributes, I
think, are only fair to some of these
people who are adorning the editor-
ships of papers.

Them, Madam, I must here refer to
the noteworthy service rendered by
the Press to the nation during
the

I recent Emergency. When I say

Press

I I refer to editors, correspondents,
reporters and every one connected
with the press. During the Emer-
gency they stood as one man behind
us. There is not one single example
of any person letting us down. That
was a source of great strength to us
when we defended ourselves against
certain aggressors—I refer to both
the English and language papers.

Similarly, Madam it is peculiar
that it is not noticed that some of the
editorials of the Indian newspapers,
either English or language, are
quoted in leading foreign journals
both in the East and in the West. That
is very important. Many of our
cartoons are now put in some of the
foreign leading journals with grateful
acknowledgement to us. Therefore,
our standards are very high. Madam,
we in India do not seem to know our
own strength and virtues. We are
quite modest and, therefore, there is a
temptation to criticise ourselves too
much. True there may be some black
sheep in the profession of journalism.
I dare say that when some hon.
Members referred to these people,
they referred only to those black
sheep, and I can assure the House
that they did not refer to the whole
profession. There are black sheep in
the legal profession, in
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the medical profession or other pro-
fessions. But this cannot detract
from the inherent values of the Press
in India of which most of us are very
proud.

1

There was also a reference to  the
advertisement policy "which may have
some influence. May I say that most
of the journals—English and  langu-
age—are not afraid of  Government.
Most of them are very critical of the
Government. It is very good. I do
not say that they do not commit mis-
takes. I am very glad that they
do not spare us; they are very cri-
tical of the Government. This is but
proper in a democracy where freedom
of speech and expression is guaran-
teed. That is not possible in ~ some
countries around us; you just cannot do
that. Here you can criticise-, and it is
but proper that we have got
freedom of speech which is one of the
pillars of democracy as referred to by
many speakers here. Actually,
Madam, this is a fundamental right
guaranteed to us. Voltaire exclaim-
ed," do not accept a word
of what you say but I will fight
to death for your right to say it." That is
the principle, which is one of the |
fundamental features of our Consti-
I tution enunciated in the
freedoms guaranteed to us.  Here I
would, with your permission, Madam,
refer to the judgement to which I
referred in my opening speech, by
Justice Patan-jali Sastri in the well-
known "Cross Roads" case (Ramesh
Thappar  Vs. State of Madras). He
was speaking for the Supreme Court
then and he later on became the
Chief Justice. He says:—

"There can be no doubt that the
freedom of speech and expression
includes freedom of propagation of
ideas and that freedom is ensured
by freedom of circulation. Liberty
of circulation is as essential to that
freedom as the liberty of publica-
tion. Indeed without circulation the
publication would be of little -
value."

[ 15 SEP. 1964 ]
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These are golden words which are in
the Law Reports. That is precisely
what we are trying to uphold in this
country. There are many, many cor-
respondents and editors of less im-
portant papers, who are not affluent—
they are rather poor—but they cannot
be said to be under any corrupt
influence. On the whole their record
has been very, very good. Reference
in the House was made, no doubt,
only to a few.

The House will be interested to
know what the British Press Council
has to say in "The Press and the
People" in its 10th Annual Report
when England was just recovering
from Vassal Tribunal and Profumo-
Ward cases. Madam, I do not want to
refer to it in any great detail because I
will get a hammering from my
esteemed friend, Shri Gupta for whom
I have got great regard. I am very
grateful to him for his corrective
influence because sometimes we are
likely to become Ilux. With your
permission [ will read excerpts from
pages 21 and 22 of the Report. It
says:—

"What could not be anticipated
was the Vassall Tribunal and, hard
on its heels, the Profumo-Ward
affair the reverberations of which
were still echoing when this report
was completed. . . . Part of the basic
problem of the Press,"

I am reading the speech by Lord
Francis-Williams in the House of
Lords which epitomised in a broad
sense the dilemmas for the Press in all
the issues of the eventful year.

"Part of the basic problem of the
Press and, indeed, part of the basic
problem, as I believe, of OUT whole
modern society, is how to maintain,
encourage and enhance professional
standards in an increasingly
industrialised society"

This is as true of our society as of
others. He goes on to say:—

"When we speak of journalists,
we are indeed speaking of
some
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[Shri C. R. Pattabhi Raman.] 20,000
very different human beings, nearly all
of whom are earning their living or
trying to earn their living in conditions
of exceptional difficulty. It is difficult
and dangerous to generalise about any
particular group of men in any parti-
cular profession."

Madam, I will not take the time of the
House by referring to generalisations to
which references have been made. Now
with your leave I will briefly refer to the
points made by the various Members.

Shri Mani with his usual thoroughness
was complaining that the Press Council
enquiry should be of an informal
character. There is no doubt that there is
some advantage in  out-of-court
settlement. But it is open to the Press
Council to regulate its own procedure. As
has been pointed out by Shri Pathak,
there are two aspects of these powers.
Clause 14 refers to the Civil Procedure
Code powers and, as has been pointed out
so ably by a distinguished Judge of the
Allahabad High Court, now a Member of
this House, Shri Sapru, and Shri Pathak,
these powers under clause 14 are
elementary. They are the principles of
natural justice. If you are going to
condemn a man, you must give him
notice. You must either hear him or get a
statement from him in respect of the
following matters:—

(a) summoning witnesses
examining them on oath;

(b) requiring the discovery and
production of documents.

(c) receiving evidence on affi-
davits;

and

and so on. Therefore, there is all round
protection ~ which  any  civilised
Government will give. That is clause 14.
Then later on, clause 23 provides:—

"The Council may make regulations
not inconsistent with this Act anil the
rules made thereunder, for—
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(a; regulating the meetings of the
Council and the procedure for
conducting business thereat;

(b) specifying the terms and
conditions of service of the emp
loyees appointed by the Council;

of
this

(c) regulating the manner
holding any inquiry under
Act.

Therefore, Mr. Mani will appreciate that
there are two aspects of it. I do i not know
whether he is going to forswear everything
that is stated in the report to which he is a
signatory. But he may be interested to
know that this is precisely what they were
saying in the Press Commission Report in
paragraphs 949 and 950 which I referred to
in my opening speech the other day. The
most recent instance, as the Report goes,
was the censure of Mr. Gunn for his action
in altering the text of a contribution without
the permission of the author and still pub-
lishing it over the writer's name. In that
case what happened was that a contribution
was sent to the Editor of the "Daily
Sketch"—here Mr. Gunn. He changed the
author's text md published it. It says:—

"The fact that the Press Council in
the United Kingdom is a purely
voluntary body has undoubtedly
handicapped it in the exercise of its
authority over the press. Its decisions in
certain cases have been the subject of
violent controversy particularly by
those affected. Even in the last instance
the Council could not ensure the
appearance of Mr. Gunn before it when
it was investigating the matter. We feel
that a voluntary body of this nature
might not have the necessary sanction
behind its decision nor legal authority
to make inquiries."

[ cannot improve on this portion of the
Press Commission's report. Then he
wanted to know of any parallel to this.
He might be interested to know that the
Advocates Act has a similar provision.
The Chartered Accountants Act has a
similar provi-
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sion. It is slightly different of course in
the Medical Council Act but that really is
not the case here. It is going to be a
statutory body. Therefore I will leave Mr.
Mani with these references.

I shall go on to the appointment of
Chairman. I have already referred to the
refusal of the Speaker of the Lok Sabha
and the Chairman of this House. Mr. Mani
wanted to say that \ he should be a retired
High Court Judge. Mr. Sapru was of the
opinion that the Chairman should be
appointed On the advice of a board
consisting of the Chief Justice of India, the
Chairman of the Rajya Sabha and the
Speaker of the Lok Sabha. I will not repeat
now. In this connection I may say that the
Press Commission recommended that the
Chairman should be a person who is or]
who has been a judge of a High Court. In
the Press Council Bill, 1956, as passed by
the Rajya Sabha, the field of choice was
not restricted to High Court Judges, but a
wider scope was provided.

As regards the method of appointment,
the position is this. The Speaker and the
Chairman, both, having refused, the Press
Consultative Committee, of which some
comment has been made, thought that
there should be nomination by the Chief
Justice. That is also the view of the Indian
Federation of Working Journalists. I will
pause for a minute and say that I want
some guidance, some little light thrown
on it. I take it that it is the desire that the
executive should not appoint the
Chairman. If that is granted, I alsc take it
that there is objection to the Chief Justice
nominating the Chairman. The
Legislature has dissociated itself from it.
Please give me the procedure by which
you can have the Chairman.

SHRIN. M. ANWAR: By lottery.

SHRI C. R, PATTABHI RAMAN: By
lottery of what names? Therefore this is
the real difficulty. The posi-
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tion to-day is fortunately the Chief
Justice of India has written to us saying:

"My dear Minister,

I have to inform you that in con-
sultation with the prospective
successor in charge, there is no
objection to the Chief Justice
functioning in this connection."

After having got this assurance and then
bearing in mind also the views of the
Indian Federation of Working Journalists
and also of the Press Consultative
Committee, we put in this and I have no
doubt the Joint Select Committee will
ponder over it and weigh whether what I
have said is worth consideration at all or
not.

Finally, as I pointed out to my
esteemed friend or the opposite side—
and this example is very important—the
London Times which was once owned by
somebody is now a national trust. The
Lord Chancellor of England, the Lord
Chief Justice of England, the Archbishop
of Canterbury and some others are the
trustees. They really want the London
Times to be independent of parties, to be
able to criticise any Government, to say
what they want to say at any time.
Therefore it is that thi;, method was
adopted and it is nothing new, the Chief
Justice being dragged in. It fell from Mr.
Sapru, my esteemed friend. I do not want
him to feel that I have not noticed it.

SHRI P. N. SAPRU: I referred to the
fact.

SHRI C. R. PATTABHI RAMAN: I am
glad you are converted. With your leave,
I go to Mr. Niren Ghosh's suggestion that
the representatives of the newspaper
proprietors should not be included in the
personnel c¢*f the Press Council at all.
The Press Commission had definitely
recommended these proprietory interests
being represented there. After all you saw
the
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[Shri C. R. Pattabhi Raman.] number,
whatever *hey are. They are 6 out of 25. In the
United Kingdom it provides for the inclusion
of newspaper proprietors. I do not know how
the presence of these 6 people is going to
change the decision or alter the impartiality of
this Council.

Press Council

Then 1 shall come to Mr. Bhupesh Gupta.
He was referring to concentration of
newspaper ownership and the question of
monopolies in newspapers. This has been, if |
may say £;0. answered more than I could do.
With regard to monopoly, the Press Registrar
in his Annual Reports pays considerable
attention to this aspect of development in the
newspaper industry. One of the functions of
the Press Council would be to make a study of
such tendencies. Actually, as you are aware,
Mr. K, K. Shah, with his usual ability and
thoroughness quoted clause 12(2) (i). Not one
thing has been added beyond what has been
stated in the Press Commission Report,
though it is true that there are two or three
clauses omitted and I shall give the reasons for
that but here it says what are the functions of
the Press Council. It fays:

"To study developments which may tend
towards monopoly or concentration of
ownership cf newspapers, including a study
of the ownership or financial structure of
newspapers, and if necessary, to sv.pgest
remedies therefor."

It is not a mere study. It is import-snt that
under Rule 8 of the Registration of
Newspapers (Central) Ilules. 1956, it is
obligatory for the j wublisher of every
newspaper to pub-lt?h in the first issue after
the last cwy of February each year, the parti-
<ulars including inter alia the names snd
addresses of individuals who own Ihe
newspaper and partners or sharcholders
holding more than 1 per cent, of the total
capital. Supposing ji newspaper is owned by
X in one ;<ear and it changes hands and
goes
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into more powerful hands next year, that
cannot be concealed from the public It it is
more than 1 per cent, of the total capital held,
it must be divulged ind published. That is re-
quired by the Statute.

Finally I also interrupted Mr. Gupta and
pointed out that the Monopoly Commission
have put in their questionnaire this question
about newspaper ownership. What more can
we do a; a Government? In a free country
where  individual freedom lias been
guaranteed, where t litre is no regimentation
of people, what more can we do?

Then Prof. Wadia stated that he felt
satisfied by the provision in regard to the
building up of a Code of Conduct for
newspapers and journalists in accordance with
the highest professional standards. He was
however not happy about clause 12 (2) (g)
which gives as one of the functions of the
Press Council, the provision of facilities for
the proper education and training of persons in
the profession of journalism and to assist per
foils so trained to get themselves absorbed in
the profession. It will be conceded that this is
a useful function cf the Service to the
journalistic profession. The Press Commission
had recommended, it is important to note, as
follows on page 353:

"To improve the methods of recruitment,
education and training for the profession, if
necessary by the creation of suitable
agencies for the purpose, such as a Press
Institute."

That is also envisaged in the Press
Commission Report itself and this is precisely
what we have put here. It is true that in some
Universities you have journalistic courses but
there is great need for a number of people to
be trained in journalism, in the various aspects
of journalism because so many language
papers are coming out, not only in English but
also in other languages; there is m>
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provision so far as I have seen in the
Universities or elsewhere for imparting in-
service training to journalists. Mass
communication media are changing rapidly
and it is necessary t Sat facilities should be
provided to our journalists to keep abreast of
ihe developments in this field.

Shri Thengari wanted that the provision in
clause 12(2) (b) 'to prevent the use of any
information obtained by journalists for
purpose of blackmailing' should be deleted.
The House will recall that the Government
have already given notice of an amendment to
this effect. I would have myself moved it if
this i3 not going to the Joint Select Committee.
My own amendment was for the deletion of
the word 'blackmailing'— that portion.

Then he also wanted that the provision in
clause 13(4) that the decision of the Council
shall be final— that provision—should be
deleted. Mr. Sapru has already pointed out and
Mr. Pathak also has given his view-point in
this matter. Reference was made to article 226
and several Constitutions were referred to. But
I refer, as has been correctly pointed out by
Mr. Sapru, that there is article 136 of the
Constitution. This is lifter all a tribunal and if
not a tribunal it is clothed with all the powers
of a tribunal and nobody can really resist the
Supreme Court from entertaining an appeal
because article 136 is all-embracing. In fact it
was given to me in one of these matters when I
appeared in the Supreme Court to make use of
it. Article 136 says:

"Notwithstanding anything in this
Chapter, the Supreme Court may, in its
discretion, grant special leave to appeal
from any judgment, decree, determination .

n

In fact the founding fathers of our
Constitution were obsessed with the notion
that some people may exploit the use of the
technical term 'decree' or ‘'judgment'.
Therefore this is the wording—
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"... determination, sentence or order in
any cause or matter passed or made by any
court or tribunal in the territory of India."

Then they go on to say tiat only the Armed
Forces Tribunal are exempted. ~ Therefore it
cannot be argued.

SHRI R. P. JAIN (Bihar): Where is the
harm in giving the right of appeal in the Bill
itself?

SHRIC. R. PATTABHI RAMAN: I am glad
to hear it but here we were guided by the
Indian Federation of Working Journalists and
other bodies. I referred to this in my speech
itself.

SHRI R. P. JAIN: If there is something
wrong it is not necessary that we must do it.

Surt C. R. PATTABHI RAMAN:
Therefore the Select Committee will deal with
it. It is for *he Select Committee to say. This
is not the fundamental part of it. Therefore if
the Select Committee feels that it is necessary,
they will deal with it and it is in very capable
hands and they will deal with that matter. The
member also referred if I remember, to the
vesting of power of a civil court. I do not wish
to repeat what I have said with regard to what
Mr. Mani said.

What fell «from my revere-1 Professor, Shri
Ruthnaswamy, under whose feet I sat and
learnt a little of Law when I was in Madras
was this. He wa, saying that the most
atrocious thing was that the Press Council
members would be Government servants and
they will be governed by the Government
Servants' Conduct Rules. That was rather
worrying me ais it fell from him. I maintain,
as pointed out by Mr. Chengalvaroyan. with
great respect I say this, it is not a correct
impression because the members of the Press
Council would not b, Government servants
and they would not be governed by the Gov-
ernment Servants' Conduct Rules.
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[Shri C. R. Pattabhi Raman.] They would
only be public servants for a limited purpose
as pointed out by Shri Chengalvaroyan and
they will get the protection of not being sued
under the law in respect of actions taken by
them as members of the Press Council. In thig
connection I would like to quote the
following from the Report of the Press Com-
mission:

"Another point that has been raised in
this connection is thai, in order to be
effective, a Council of this character should
be given statutory protection in respect of
its actions. Without such protection, each
member as well as the Council as a whole
would be subject to the threat of legal
action from those whom it seeks to punish
by exposure".

It has been put very well and I cannot
improve on what the Press Commission has
stated.

May 1 say also, Madam, that under the
Commissions of Inquiry Acl—I would not
take more than Ave or six minutes; I am
almost coming to the end of my speech.

THE DEPUTY CHAIRMAN: You can take
as much time as you think necessary.

SHRI C. R. PATTABHI RAMAN: Thank
you, I am much obliged. I am conscious of it
and I hate to break the rule of time.

May [ say, Madam, that under the
Commissions of Inquiry Act every member
of the Commission and every officer
appointed or authorised by the Commission
to exercise the functions under this Act is
deemed to he a public servant within the
meaning of section 21 of the Indian Penal
Code of which the lawyer Members of the
House are aware, and I am glad my revered
professor also wanted that the Press should be
an autonomous
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SHRI R. P. JAIN: But that power is limited
only to three items, for regulating the
meetings of the Council, etc.; nothing more
than that.

SHRI C. R. PATTABHI RAMAN: I am
sorry; if you kindly read clause 23—it is
likely that I am wrong but I like to educate
myself—if you read 'that clause, it also says:

"The Council may make re-
gulations for*

# * *

(c) regulating the manner of holding
any inquiry under this Act

SHRIR. P. JAIN: But that is very limited.

SHRI C. R. PATTABHI RAMAN: If 1 had
stopped with (a) and (b), that would be a
different matter, but after (b) there is (c)
which I have just read out.

Then 1 was rather disturbed when only a
certain portion of it was read out from the
Report of the Press Commission by my
learned friend, the last speaker. I wish to end
by pointing out that perhaps tlirough
forgetfulness he omitted to read the next two
sentences. He only read out this much:

"There i; a tendency to suppress facts
which are unfavourable to their own
interests or to the financial interests with
which they are associated."

But then the next two sentences are very
important and they are:

"These undesirable features are not
singular to the Indian Press.
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Despite these short-comings,

we
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are of the opinion that the coun- '

try possesses a number of news-

papers of which any country may

be proud.”

With that 1 end, Madam. 1 am very
grateful to the various Members for
thelr suggestions. After all this Bill
aims at rectitving the conduet of
those newspapers and journalists who
have erred against professional stan-
dards: that is precisely the object of
this Bill.

Than} you, Madam.

Tee DEPUTY CHATRMAN: | shall
pow put the amendment to vote The
auestion ia:

“That the Bill to establish 2
Presy Council for the purpoze of
preserving the libertv of tha Press
and of maintaining and improvine
the standards of newspapers in
India be referred to a Joint Com-
mittee of the House: consisting of
45 Members: 15 Membere from this
House, namely—

. Shrimati Violet Alva
Shri Arjun Arora

Shri K. Damodaran
Shri R. R. Diwakar

Shri U, S Dikshit
Shrimati Indira Gandhi
. Dr. Gopal Singh

. Shri Akbar Ali Khan
Shri A. D. Mani

Shri Lokanath Misra

. Shyam Nandan Mishra

. Shri Narla
Rao.

Shri Mulka Govinda Reddv
Pandit Bhawaniprasad Ti-
wary

Shri A. B. Vaipayee (Mover).
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and 30 Members from the

Sabha:

That in order to constifute a
meeting of the Joint Committee the
quorum shall be one-third of the
total number of members of the
Joint Committee;

That in other respects the Rules |

—eVadlmer

' Karvir):
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10 Select Committees shall apply
with such variationg and modifi-
cations as the Chairman ma¥ meake;

That the Committee shall make r
report to this House by the first day
of the next session: and

That this House recommends 1o
the Lok Babha that the Lok Sabha
do join m the said Joint Committee
anA communicate to this House the
names of members to be appointed
by the Lok Sabha to the Joint Com-
mittee.”

The motion was adopted.

Tue DEPUTY CHAIRMAN: We go
s the next item on the Order

Paper—

The Wak{ (Amendment) Bill, 1984

THE WAKF (AMENDMENT) BILL.
1964

Tue MINISTER oOF PETROLEUM
Anp CHEMICALS (Sam HUMAYUN
Madam, 1 move:

“That the Bill further to amend
the Wak{ Act, 1854 as passed by
the Lok Sabha. be taken into cobn-
sideration.”

1 have, Madam, great pleasure in
introducing this Bill in this House,
for it deals with a type of activity
which is of great importance not only
to the Muslim community but, 1
think, to the entire nation. In fact,
the institution of Wakfs is one of the
greatest contributions which Islam
has given to world civillsation and
culture in some ways It is per-
haps the first type of legal trusts of
which we have evidence in history.
and from the very beginning these
trusts have aimed at
members of the human gamily with-
out regard to caste, creed or com-
munity., From the Very putset these
Walkfs in Islamic countries, and in
countries where Telam was introdue~



